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[Received the asseilt of the Governor on :the 2nd July 1991,first pliblished in an 
extraardinarj~ h u e  of the Orissa Gazette dared i h ~  5rh Julj 1991.1 

.,, *ji - f . 
' AN ~ c r  TO ESTABLISH Z ~ A  PAR~SHADS IN THE S T A ~  OF O R I ~  

, -  Whereas i t  is expedient to, provide for, the establishment of Zilfa ,Parishads in 
thc State of Orissa and for: matter connected therewith or incidental thereto in the 
manner berei naFter appearing ; 
. -  , - . 

' It 1 5 ,  hereby enacted ' by the legislature of the Stale of Orissa in the Fqrhr- 
: second ,Ye$= of the Republic cf .India as follows:- 

. 1 ,  ,'.: ' . .  . - .  , ! .I . I .: 

, .. l: 
shiri t i ~ S  '.': '11 (1) Tbir, Act, may be.:callcd the 0rissa Z lUa Parishad' Ad. 1991. 
aXtm - . :  , , , ' ' .  . . ! .  a*toas ,. ' , -  

m a t  md . ' ,  (2) It' shall extend ' to the whole , . . .  of the , .  .. State of 0rissa : , . 
m'd041 Provided that rave as at herwire expressly contained' in this Act noihing herein Orlsu Act 

shall apply to any lomi area, to which the provisions of the Orisd Mu~c ipa l  AdJ z3 19s- 
1950 or to any area to which the provision of the Cantonments Act, 1924 have been, 2 1% 
or may hereafter be. extended. 

. . ' ,  - 

(3) This section shall come into force at on& and the remaining provisiGos of 
this Act shall u m e  into force on such date as the Government may, by" notifiatlon 
appoi nt . . , .  . . . :  . , - ' .. 

I .  , . I I ,  

(4) Any ootifiation, order or [rule and,*,any appbi&enl- to . Bn ofice to be 
ismcd or made or any election to be held under this Act, may be so issued made 
or held after the date of passlog of this ; Act and. shall take :effea 'on' the date of 
mming into  for^ 01 the remaining proyisiqns thereof in pursua,nce of the ndificalioo 

' issu'ed'a u ider  , SU b-sMi'on (31.. 
I - . , - c: 1 A . ,. t 

( 5 )  X X X . - I I 
. ,  , , 

DoBnitont. 2. In this Act, unless the context otbehise requires,- 
, ,  . -  - .  r .  , ! . . 

; I .  i 
(a) *i~l&i" deans the block ndified uhdel seclion 15 of the Orihra Panchayat iru & 

- . .  , samiti 'Act, ,1959; , 7  df'1060. 
' 4 -  

, . I ,  
a-1) !'Couqeil" .meaas the State Council, .of. Padshads cpnstitued under ! 

* 8 .>.  : ,,.f.'i( , - , , - .  
, . ,  .. seclron 31-A;, , , . .  .A ' .  1. . , - . 5 '  1 
- , .  

. - 
. . . : .,I; (&) i!~lectida ~ommirsion" me&s ?he State ~lec i ion  Commission consisting 

- . ; . . . . I : 
' "of a State Election Commissioner aproinlr d t y  1 he Coverror .irndtr A~ticle 

' ' , 243-K. of the Constitution; an4 ' . , , , 

(a-3)-i4~inance Commission" means ihe the Finance CoPim ission Cmslituted 
by the Governor under Arlide, 243-1 of the , Constit~lion I , .  ;] , . ,. . . . . . 

-(b) "Governmen!" mmns the Government ;of Orissa; 
. , 

, ,, 

I : .  - (c) " ~ r d a "  means a Gr&a constituted under the Orissa Grama Pancf.ayats orlasa ~d 1 .. . 
, , . , . , .  Act, ' 1964; of 1965. 

- . , .  : ' . ' . -  1."~of  st&mtat of ahjocts and reasons scc Oris~a G G Z C I ~ ~ , '  ~ ~ l r ~ o l d j r a r  y , '$st~d !be 2Clh 
March, 1991 (No. 309). 

2. substltuttd by Orissa Act 17 of 1993 s. 2 (a) 

3. Omltted by Orisla Act 17 of 1997 s. 2 

4. Ia#ttrd by Orhw Act 17 of 1993 s. 3 



($I "Grama Panchqyat" mea as the Grama Panchayat , . , ,  . constituted under the Orisna Act 
'Or;$& eami.Panehaydtg 1964 ; . . -. , F :  :!% 1 L . .  . , .  ..,. :::. f 1 0 1x5. 

. .jt j dbffi stdi"'; :- , shall ha& refirzn@ $0 !". khvzi'nrnen~. ,'oficial, iand -,the 'Jjword 
. :;--! '. 

- ,  "nbn-dfficihll'- s h d  b'$~'~~~rtrued a a r d i n g l y ;  . . . . .  , '  

, -. , 1' , , - ; r ; , ,  -, ,! .'I.. I v) "ordinary residcnt in any area" with all its gramatiml variation and cognate 
- - . expressio us *shall have reference to.. a person ' whose;nami: finds'pltoe in Lhe 

elecbral roll for the timk being in..force piepared urider ,the Represelltation 
or tho People Acr, 1950, in so far as the roll relates to such areas; 43 of 1950 

(g) 'Rncbayat Samiii" hereinafter referred to as the "Samiti" means, the ~~~9~~ 
Panchayat Samiti cu nstituted undqr section 16 of the Orissa Panchayat 
Samiti Act, 1959; 

, ! , / j  m ,  ' 

'[(g-1) *oParishad srca" or "area ar ~Giahad*' shall k e s o  the territorial araa - W 
of a district excluding :any Municipal area ag defined ia the Orissa Mnnci- 2?of . 1950, I : . 
pal Act, 1950 and any other area which is 6pecified.for the time being to  be- - ..- . 

an industrial tawnship under that Act q to which.. the provisions of the-2 of 1%:: 
Cantonments Act, 1924 is extended;] r ..-.. 

l b > f  [ 
, . I:.,: 

: . : C:l : ,  ,' - ' , , m , - ,  , ,  , , - 1 1  
. .. 

. , .  . ? . -  - -  - ' 
.. . . '..A . - . ::. . . (h) 4'population" , means, - as ascertained in , the last census &hi ?h 

. . , -  
, . 1 . .. , . . - -. .: : 'th& relevant figures-. have,, been pubIished ; , . ' . . , : , .  ' . , , ,  , , ,. 

. . 
(i) "prescribed" means prescribed by rules ; 

- ,  - . . .  a . , - , , ! ; ! l ;  , , I ,  .: , . , ,,., , . J(. ., .' .: 
- - (j)..'"rul&~' mans  the.,rules madeunder this Act ; . . ,.A 

f 

9 0-1) lscheduled Arers" means f he Scheduled Areas as referred to in clause 
.., '$1) of Artick 24A;df the C ~ ~ ~ t i t u t i o n ;  . ,  . .] - .- '. . . .. . , . , . I  , _  

, ' ... - ,. , . : ' . I  . . 3 ,  . - , . ,  ' . ; .. t '!,., , , . .[:, ,.. : 
. . 
, m - -  . ., (k)."yerlm mGns the financial ..year ; : I . .  . .,, . .. ' . :  .. . . , . 

, . .  . , . 
7 . 4  . - . .  . -.,,,-, I '  " - '  - ; ,,->:,: .. , - , , .  . . , . . .. .  ifla la h i s h a d "  hekinafter referred to as the he k is bad" rnqnsLhk-t& 

ylnstituted under sub-section (11 of section (3). 
- ., 

) 
CHAPTER . , n , .. 8 ;  . , ., ., , 

. - . .  - . , - 
, . 

: . I . ' .  

Consrr~urro~ OF a ILLA P~RISRAP~ AND,, mm~ w q o y s  
: r  . .  , ,' , , . ,  . ,  , , - . ! - ,  : . ., 

C ~ a t i t u t l o ~  3:(1)The Government may, by notification, const~tutea,;Parishad f i r  every 
a d  r~ncllon district, 
of ParIshad . . , .  

- (2) ~ v e i j  Parishad ';hall, 'by ;he' o&e of the district f& yhich i f  j s  cdnstituted, 
be a body corporate having perpetual s u m s i o n  and a c d d o n '  kiil'and subject 

.to any restriction ,and qualibcation imposed .by ,or under ..thisJ ,As( ,or, any other 
enac@ent shall, have, the dower to aquire and ,, hold~~propeityl UoJh .~o;vable and 
immohble, to transfer any- such property held by it, 'to enter ,ihtb :'cdatract and to 
do all other things as may be eonsidered necessary, prop& or e'ipedient for the 
purposesoof this Act, and ,sue and be, sued in its qrporate . . q m e .  , . , 

. . 
, . j .  - .  ,, 

(3) Every Parishad shad have the pdwe;' to- , 

(i) undertake schemes ' or a d o ~ t  measures including - giviig of ,finandial assistance 
relating to the deveIopment of agriculture, social,, forestry. live-stok 

,-: industiies, cb-operative movement, rural credit, ,water-supply;-distribution 
of essential commod~ t w ,  rural electrificration including distribution of 
dwtrictt, minor .irrigation, public heaIth and sani@ti.on includipg establish- 
men!, of despensariq . and hospitals,. $mmu pigtiom, primary, se-ndery 
and adult education iucludjng' welfare and other"objects , ,  , of genela1 public 

. -  , -  . 
, ;  . u~ility ; . .. ,.. 

, , . .  , -  , . . .  ; . .  - 
1. Insertad by ~ r i s s a  Act 21 of 1995 s. 2 . . 

, . ., 1 , , ., ,>!.. .'.! , .:, . - 

2 Imeted by Orlssa k t  I7 oP 1997 s. 3 - ,  . - 
. , . . . . . . I . . . 



[ 01 PsaAc?, 17? of 1991 ] 
, ' . , I  . .: . , -:. / ';,) 

, J <  - . . , -  {sec.'3)."' ' . . '  ' 
1 ,  

' J  . 1 . ., . . .. I ,  ' ,, ,,-.. ,. . , ,  . . ! !  ::. . . 
1 [ (ii) prepare plans for e c o n o r n i c ' ~ & v k l ~ n t  rind social justice ; . 'I ':. " ' J ; '~ 

'. -. ' , : ' - ; , ' I  j! ?E , b  , ,-,.:!I,> 
(ii-a) implrment schemes for kcaib~i~.di+dlo~rn;nt add'kciiil jusllce ah'undcr- 

. . . take execution- of any olher ,schcrne, performance. 061 any. act,'or qan'dgemenb 
' .  
. . ., : , of. any:institution or organisation, as ;the Government may, by .order, entrust 

to it including rhosc in relation to the matter6 listed in tbe Bleveriih Schedule 
to the Constitution of India, $ubject to.sucj~ terms gnd coqditions as may 

, . I  , be'specifiedin the order ;] , , , ,.: . I . . ,  , .  ..I . , .  
- - .  . .'... - . . , ' . . I . , , '  ,. .. -1 , : ,  . , . " . ... 

, - r' 
: - (iin-&aAge br: Gai;ltaii'any work!'$f p~blic!u'fiil y:br pay - -  iristiption vuted 

in it or under its ~ n 1 r o 1  an* managemdnt,- ; - ' '  . . . .  I . : .  

. . . - .. , . .. . , , ,  , , , .  :1 .  . .  ' . ' I  . , , 
: :,. . '. '  

. ,  . iv l  mntri bi& &$ sums aim& be grcpd u$,~p!,toivqdi t+, &?t of rniiiteii$&i - 
' '  bf G$:-jislitutionti~uied outside the di~lpd;w~ch.is~;bepeficial,!o,.,a@~ 

habitually is id by the 'inhabitanls of the batrici ; . . ... I. . - I .  ' m ,!. ,;-,:;I , , ,  - - , . 
..: - .-'1 \ I . '  - . , ,  . . [.I : ' 

( i i }  eitablisd scholarships &:award stipends"'iithk fhe Statifofthe furtherance 
. ,  of twl~niml . .:l-,' ' - or other :I, .spsciaI, forms . ,  , of educjltion , , ' ! I - , JL  ,.r !,-; . ; .:.,' ' ,  , ! I , , #  

. (ix) ,contcibuk, ; wi$h the appr~vgl..~of GovernmenL, such, . sums as i it: m a y  

. . . .. . . decide toyar&;,,the,' ,cost: oFl water+suppJy. i or : .anti-epidemio mea;sures under- 
taken by a M.u,&i~lity-og .Notib.ed : A r ~ . ~ o u n c i l ~ w i t h i n  the dtsfrlct ; 

(x) adopf.measu'res 'far tfie!refief of: distress.; . , -  
. ' . , ! ;  ; ,?  . , ' ,  (, \  ) 

, , .* .. . .- - . . B [ , ( ~ i i )  !?,,>,,, , , . d .. . , . I,:,., ' ;.,- 6 .? 1 .,, rr ._ .  - , 
, I  L 

-i .  . - .  - '  ' !  I : .I. . : J  :!i:j i r  

( x i i i )  prepare, execute and supervise the district plan relating,-to - , , ? 
. 1 ,. , 

1 .  ,,-,I,:* , . .  , , ., , , . ' ' 6  . ' . ' . -. , 
,:,,. : ;,r;:- 

, ., (a )  monitoring and rupervisio n a l pfigrammes like Jawa bar K O ~  Yajan'd, , ' -  

.(JR~~tokdirectIyimplemented by Grama Panchayats-an Panchyif 
Samitis ; : . r~ 

.: . .(b) implem:atatio n of anti-poverty programmes and . , monitoring supdivision 
I . .  . , . .  , , ;,,. ihereof ; . . I !  

. , ,  < . r  

: : , 
Cc) cJi@hargc of 'resWaribilitier land f u  &$ions as assigned t b  the di&iet, 

! . I  
. . , ,  , 

RuVal Development Ageitcies' from' time to time ; and 
. ' . ! ' . . I . . :  

(B)  distribution of untied funds. . ,. , , 
. . 

1 ,  . . 1 .  J ,I L a  
", , 1.:. 

(1) a "District Rural Development Agency", means - a society registered under 
the Societies 'Registration Act, ,1860 and spodsored by the Ceolral Govern- 21 of 1860 

,; ' , ,. - .  . I .merit- for implemeptatio n , of I n t e p  ted Rural Devel opmept-. Programme 
in the 'Statc,, , . I . .  , , .  , . , . . ' -  , 

, . . , . .  . , , : - ,  

' (2) "Jawahsr Rojgar Yojana" mans  the ~ s h d r  bjbr ~ o j a n a  as defined in 
the Orissa Grama Pa ncbyats Act, ! ~964, . , , . . 

: .,:!i :, J .  P . , *:, , m c . v , , .  , . . OrlsnaAcl 
. -  . I - .  . ' I  1 o f r n .  

1. Substltutad by-Orissa Act 21 of 1995 s. 3 , .  . . 
Z Omitted by Orissa Act 4 of 2001 s. 2 . . ,  I .. , , .  . .  , . . 1 .  

3. Omitted by Orlssa Act 17 or 1997 s. 4 (11 : , t.? , A '+ :-. . . 8 
J :; ,. ,: r :  .: 



TEE 0 , N S S A  ZFLA PANSHAD A m ,  1991 . . 

[qOris~a  Act 17 of 19'91 ] 
( h i 3 6 )  ' 

(9 Notwithstanding anything to the contraqr in any other law for the time k i n g  
in fom, for the purpose or efficienlly performing its functir~ns under this Act, everv 
Farishad may, witbn. the lim~t s of. $5 jurisdictio u,- , - <- . . < -  

, . . (4 GO!~$ such data as it deems necessary ; : .  , . 
" J  . ' ,  . , . ,  . , 

, ,., . , .  .. (b) public, stafistiu or, other infomations relating to the various aspects of the 
/ - ;. , ,  ,-. regulation- of : the developmental activities of -Grania Panchayats and 

,. i ', ..Samitis in the district ; . . . .  
- (c) require any Grama Pancbayat or Samiti Lo iuinish s ich  information as may 

be required by it in relation to the measures undeitaken by ihai G m  
. ,I , ,  

Pancbayat or Samiti f q  the regu,lation of irs developmental ,activities and 
such other matters as may ,.. be . prescribed. . , . .- , ! 

(5) Every non-oGcia1 member of a Parishad shall, subject to such restrictions as 
mi& b prescribed have ,power ' to inspect -- and super lid- the primary educational 
institutions, hospitals and dispensaries, agricultural farms and, veterinary dispensaries ' . and hospitals situated w~tkin the jurisdictions of the Parishad and shall submit his 
mrt' :aIong with ' his ~~ggest ions  to the :-Parishad- 'Ghich' shall,,a@r, * S h i n i n g  the 
s h e ,  advise the Government, . ,, as . to the &urse of actic n to: be 'adopted :'! 

1 [.q6) Notwithnandiag anything lo  the contrary 'in thk A& or in any other law 
- L ; . for the time 'being in for&, in the , Scheduled . Arees,-- , 

, , , ' 

(a) no prospecting l icehsc or mining lease for hinor mi&r& or eonce6rion for 
the exploitation of minor minerals by auction shall be granted under any 
law. on or afler the.commeqceinent,of,the Orissa Zilla, parishad .(Amend- 
ment) Act, 'Eb7i'exceP;t with the prlor recommendation of the' Farishad ; 

:: - . . (b) -no acquisition of -land , for developmeat projmtrr wd 'fdr, r,&qtling or 
- ,  . . rehabilitating ,pPrsons; a5edeq by -s?ch pro'eets:shall k mmade, under any 

Law without prior mn~uItatidn with the ~ari&d-;-&a ', # ,  ' 

(c) the Parishad shall plan and manage the minor water bodies:] 
, 

Smdina 4. For the eficfent discharge of i t s  functions. the Parisahd;shaU constitute Standing 
Committea C&&tt~s whose numbers; composition, powers a i d  Pbctidns shall ,be such'as may 
Of- be prescr1w: - . - , , . ,  L . .  8 .  . 

Provided that the Parishad shall hate power to &-operate such'>uni'bt+dffpersoIIS 
from outside as m ~ y  ,& prescribed. . . .  , .  . 

Annual 5. (1) The &isbad ;hall di&re in such form and ' .at such time 'each year 
wPork 

a+:,q?y p,rescribe,d, an: annual repdrt wing,  a.; .true and, rull a m n l  of its 
ac\i?t~~w~jduring the previous year- and wpia Lhereof - shall k:foiwarded lo the 
GO ver merit .' 
. - (2) The Governmen1 shall lay on the table of the Legislature :all such reports 

I . j  l j  

together- with their comments thereon. 

(3) Every Parishad shaII furnish, to -the Government, , such .returns, statistics and 
bther,infotmation , , wlth respect tp- 'its activities as, the' G~vern~ent'diay from time to 
timerequire. ,. ' 

- .  
~ e m k r  of 1 [ 6. (1) The Parisbad shall consist,-df the'fo170wiag memkrs, n&ely i- 
Mlbaa. 

(a) One member elected directly on the basis o f .  adult - suffrage . frdm 
every constituency within the a [Parishad area ] ; - .  . . 

, - . , ,  

,I I . - .. . ' , . (b)Chairman of && Samiti situated within &,.dirt'&;: 
. , .  , (c) Every member of the House of the PeopIe and of the State.Legislative 

Assembly represesting constituencies which comprise wholIy or partIy 
the area of tkz Parishad ,; . ,  . ,  . .  . .... - .  , .  - . 

. I .  ' .  . - 
. . .. ' - .  (d)  Members of the ~ h n c i l  df States who &e registered':& electors within . . 1 .  . . the area. .of the Earishad. . . .. 

. , . ,  , 

1. lnsened by Grisso Act 17 or 19W S. 4 (ii 
I . ' , I  

L Substituted by OrIssa Act 17 of 1993 s. 4 . . 
. - 

3. Subsriruttd by Orjsaa Act 2.2 of 1199 a. 2 ! , - , ': 



" 

[ Ws6a Act '17 of 1941 ,] 
, - .  ' -  . . I - 
--(set. 6-Xonrd . )  

. .  . , . ,  
. . I [  Bjl+u~tion-Fbr the', purpur' of clause (a)~"cin~tiiuency" shall mean a earnti- 

fuhcy as may be determined under subsekiion (3-A)-~bjcct , . to Constslution. 1 
(2) The names of the mltmbers of ttie Parishad'ahall be published in the 

Gazette. , . ,  

(3)'(a) Sa(rshiil1be rex& for'thc ~chedvled castes and the scheduled Tribes 
in evecj Palishad and, the number of seats so reserved shall bear, as 
near] . .as may be, the s-e pfoporlion to the total number ;or seats to d be ed up by direct clec~ion i n  that Parishad as the population of the 
Scheduled Castes in .that f arishad . area or of !he Schedulcd Tribes in 
that Par~shad area bears to the total population of that arca and such 
seats shall be, allotted on rotation to different consti~ccncies in a 

'. 8 ,  . , .  
. - Parishiid:., . 

Provided that where the of thc Scheduled Castes or, as tbe 
i. . . a ' s e  injay be, the .Scheduled Tlibes in  a Parishad area is not ,suficient for 

reservation of any seat, one seat for the Scheduled: Castes or, as the case 
may be, one seat for the , Scheduled . Tribes shall be reserved in that 
Parishad at=:- - -  - . ,  . 

:.- ["Provided ikthcr Ihat 'in the Scheduled  rei is, not less than onehalf of thc 
total number of seats to be filled by such direct election shall be ,reserved 

'. for the Scheduled Tribes ;I' - _ ' I " , - 

,. , ;-, : , (b) 4 s  ,-iearly as a y  be; but not less tha h, one-third of the total- number of 
n r  .. . smJs .reserved u nder claus~ (a) shall k -reserved €01 women belonging to 

. . - the Scbcduled Castes or, a5 the case may be, the Scheduled Ttibcs : 
Provided that where oily two seals' Ate- reserved for the Scheduled 

.. ,Casks or, as the ase..may b ~ ,  ,the ScheduledTribes,oneofthetwoseats 
. . - .  , r,:.shaU be reserved for women bebnging to the Scheduled Castes or. as the 

' m e m a y  bc, the Rbeduled Tribes. 

'. (&I 1-As:nmrly as may be, but not leis than, twentyseven perkinturn of the 
total number of seats to be filled -:up by direCt election i n  every Parishad 

. ,-shall .be reserved in favour of b~ckward ciass. of citizens as referred to + id' ' c l i l i s ~  (6)  'tif aitjcle -24343, +f ' thi; ~odst,iluiioo ' in. the prescribed 
manner ' ( and shall 'be' .- allotted'.by rotation -to diffeient ' Constituencies . - ' I ,  thereof ] : 

, .. , , .  - 
.. Hovided that"~hcre,~after reservatidn of the required number of seats 

" for the Scheduled. :Castek and the Scheduled Tii'56s in parishad, the 
, . rpaining seats ark found to, be insU0icierit for the,purpose of reservation 

in favour,of backward class of citizens, as- nearly as may be, but not less 
' than- iwnty-seveb 'percentbin of the remaining seats shall be reserved ' 
in favour- of such citizens in that Parishad ; 

@-2) As nearly as may be but, not .less than one-third of the total number of 
, .  . .  smts reserved under Clause (b-1) shall be reserved for women belonging 

to the backward class of citizens : 
@rovided that -where only two-seats are reserved for the backward 

class of citizens, one of the- two seats shalt be reserved for women 
belonging to the backward class of citizen ; j 

I '  ' 

. (e) AE nb.rly i s  m& be, "bYt not less &, one-third (including the number of 
seats reserved for women b-elonging to .the Scheduled Castes, [the 

-. ' Scheduled Tribes and t h e  Backward class of citizens)] of rhe total 
. ., . 

1. Substituted by Ori6sa Act 21 of 1995 s. 4 (i) . . -  , -  . . 2. Imrled by Orissa Act 17 of  1997 s. 5 (a) 
- .  , . r -  

3.InsertedbyOrissaAct21of1995s.4(ii)'<a) " ' ' 
, . 

. . 
4. Added by Orissa Act 13 of 2001 s. 2 (a) (i)  .. . . . :. . -. .' 

- , '  . . , .  
5. Substiruled by lbJd s. 2 (a) (ii) ' - I - -  . . - . .  - - 
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' .(sw, 6 4 0 p t d . )  ' ,- ' 1 , '  

' .  .. 
; . I :  ' 

number or seats t o  be fi!i;d up by dliex e!ection in-every Pailshad shall 
be reserved-,for .women ' and such' ' seats 'stiall,be allotted by rotation to 
differcut conslituencies -in tho Parishad. ' I >  

* 1 "(3-a) The manner in wbich tbc Parisbad area shall he dividcd into 
constituencies for the purpose of clause (a), of sub-section (I) and the 
seats therein shall be reserved for the purposes ,or,-clauses (a), @), 
a (b-l), (b-2) and (e) of subsection (31, shall k as follows :- 

r . ., 
(a) The dolletor shall dwide the- Parishad area inti 'conjtitQenkies in such . . .  r f .  , . ,  a manner that- . . 

( i j  every .constituency shall, as far'as pracli&ble, hi& :a.,pbpuiation of 
forty thousand or part thereof ; 

. , 
, , , . . I . '  . I I  

r l  

. . 
. . 

. (if) a oo~tirucncy doa  hot &tend b:yund :the tcrricarisl- limit of tho 
Block:; - , -  j ' : .  . , ,  

: -1  

(Si) thc te&itorial arca of a ~ f r a m a  i~ not bifurcated .;,and 
. -  c: 

( i v )  a canstit uency is compact with due regard to geographica! feature. 
' 

(b) 'Tic conitjtucndss in which the dcnsity ,of l populationof ;he Scheduled 
Casles and the Scheduled Tribes is bigher shall be reserved by ths 
Collector for the Scheduled Castes and the Scheduled Vibes, r&pecWely 
and shall rotate in descending order at every general ' e l ~ t i o n  '1 , ?nd 

; inmse of backward class of citizens such resewation and rotatlon 
., shall be in the precribed ganner 1. . . ... r,- 

...I- ( c ) ( i )  The conslituencies in every8 district 'shall bear the ,names of the 
. , . respeclive Blocks and bc arranged , ser_ially in Oriya alphabetical . . 

I '  ,.(! cjrder. \ , ,,.. 

(li) The name of ,evorY. constituency so arranged serially shall include its 
I 
n ... .,J, p&al . number , in the district.: , , . - ,  ! . . I  I 

' 
- . , (4 Alter L c  kames : nf konstitkhci&, Ge b arrangld in briya~alphabsticpl .. 

- order, the ~colle~t'os shaI1, re6erye;;'the'. required number' of hnstituencle 
, ' 

' for women in the' following ' manner : -A ' - .. , 

, , I >  , , ;  

. p (0 reservation of constituencies for . ,women. shall ,; lx made for th e 
.. . , Scbed4ed Casks at the Brst insbnce [ then 'for the Scheduled 
; - Tribes ,and ther+lrer for the backward class of c i t i z e q  and in 

computing one-third of the toial number . of coastituencie.8, the con- 
stiiuencirs reserved for women belonging to the Scheduled Castes ' [ the Scheduled .Trjbzs and the backward class, of citizens 1, shall 
be taken into account ; 

' 

(ii) out of the constituenoies left, in the list of i Oriya alphabetical order 
far candidates other than-,the- Scheduled :Castes, the Scheduled 
Tribes and the backward class i '  of  citizens, the constituency whicb 

. , .appears first and, thereafter, every third cpnstituency shall be 
reserved for women, until the required quota i s  completed ; 

( i i i )  as nearly as m y  be, but not less than, on*third of the constituencies 
reserved for the members of the ScheduIed Castes, the Scheduled 

, L 

Tribes and the backward olass of the. citiiens shall be reserved for 
women hlonging to the Scheduled Castes, the Scheduled Tribes and 
the backward cIass of the citizens in the men= heteinbofore 
providd. 

1. Omitted by Orissa Act 21 01 1995 s. 4(ii] (b): , '  . I I . . 
Z Substiiutcd by ibid s. 4 (iii) . . &  . - -.,IT : 
3. Iimrred by Orim Ad 13 of 2031 9.2 @)ti). . 

, ,  , 

a ~ d d d  by ibfd 3.2(b) (ii) . . . :  . .  I . 
5, Substituled by ibd s. 2 (b) (iii) " T . . -  
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, [Orissa Act 17 of 19'fl1] 
: O-,-?. , ,l';l .>' 

. (Seo 6 4 o n f d . )  
, ," ', .- i 

. [el The Collwtor shall prepare, a draft sta1:rntnt showing the division of the 
, ,  .. Parishad area . into constitue~ies and the. seats ,to be rtserved therein and - shall publish i t ' in his cifice notice, board and,r'in the notice boards of the 

SubColIectors, TahasiIdars, Executive Officers of M~i~iiclpalities and 
! . . Blosk Development Officers .concerned, in the ,prescribed .manner and for 

- ihe ,:ppser ibed period, inviting igbjections and suggest ions , from ,. . . all persans 
.interested Within the said peiiod. '. _ .  ,. I' . 

. (fl d e  ColIector, shall, after considering the, ,,objectons apd suggestions so 
receivsd' a i d  haking such further enquiry as, he f4aY-,s deem fit, cause ,such 
alterations -as may be necessary to be made In the a f t  -statimcnt 

.referred to in cIaua (el and shall, thereafter, . prepam a :final -statement -. - , , ,f , , ' 
sho%ing rhe division of the Parishad area -into . .conitituencies and tht - - . :.'- .' . 
seats to bz reservel therain and submit. t b s  same toc the Government .. :,  . 
for approval. .. . 

- . r ,  

,,' , < !  3 , 
* ... - 1  .' ,,, . , . 

- ". (g) on receipt of the : h a 1  statement from- the ~olle'dtor. under clause (f), tho 
, - .., . . . . , 

- '  , . Government shall, if it is satisfied that the di+ision'.and reservations , - - '  - '  . , 

shown therein bave been made in  accordance with' them.proeedure provided 
hereinbefore, accord its approval aqd pub!ished.the.same jq-the Gazette, 

..' 
. whereupon the division of the Parishad,,ar+ . . 'inib' .constituencies and 

reservation, of seats therein shall become, final.' '. 
I . ,  I .  _ ! ' I  .. . 

1[(3-b) The reservation of seats under claunes (a) and (b) of subsection (3) 
. .. ,. . shall. cease to  have effect on .the expiration of ,-the' period specified in 

. . :, ' article. 334 of the Coustitutiod. , 
. . ,  I . .  

(4) (a) The el%!ion of mehbeq speoifibd in elaurc; (a) of su&eytbn (1) shall k 
. , field .in . , .. the p,rescribed manner : , ,  ) - , , . .  , , , 

Provided that- where such election' is knte'sted ok 'politicaI party basis, 
' the candidates contesting . such elbction , shall ., . ' use their ::espective pady 

symbols. . . .  

, :'if?). In, the absence of 'any provieion in!this Act, or the ruleb, the , - 1  . - :2 (7  

provis~om,,. ,of the ,Representation, of the, People . Act, I950 and tlia 43 oilgd - 
Representation of the People Act, 1951 shall mufa!is rnulordis , apply for 43 of 195L 
the purposes of election to Parishads in the following matters, namely ! - 

. , ,  . 
(i) . pr.eparatioq,, - revision .. -and . updating 'of electoral . rollsf 
(h) appoidmsnt 'of ~ i k t o r a l  pi;i;traiion ~ f i s c e n ,  ~rrsidine Officus 

. -  . . I 
' and Polling O0icers ;,' ,, ' i , 

, . . , ,- 

i )  a I d l  f ~ ' r  rzgirLatioo as ~ ~ l o r . ;  

( iv )  such other matters which have to be, or may be required to be, 
dealt with for the purpose of conductin2 free and fair election. 

(c) Unless the Election Commission, by order published in the Gazette 
, . directs otherwist, so much of the electoral roll of the- Assembly 

Constituencg for the time being in force as relates to a Parisblad 
Con~tituency shdl, subject to such 'revhion or updating! as may- ,be 
necessary, be the electoral roll of the Parishad Constituency ,for the 
purpose of election to the Parishad]. 

Explanaiion-For thz parpos: of this sub-section,- 
, . 

. (a) ucandidales" means candidates duly sponsored by respective political - 

parties ; 

(b)"parly symbol'' m a n s  the 'symbal allolted to a particular political: party 
under [he Elzction Symbls (Reservation and Allotment) Order, 1968 ; and 

(c) political party" means a 'National Party' or, as 'the case iay be, a 
'State Party* within the meaning of paragraph 7 of the Order fefcrred 
to in cIause (b). . . . . ,  , . 

. , ! . , !  ' ' 

. , , , .. I. Inserteii by Orbsa Acl 13 af 2001 9.2 (c) 
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. 'I 
(Secs.' 6-6.~17, 8) 

.. - 
. (;I ~ l l  'the members of the Parishad including the chairpersons ahd the Vice- .. , - 

) .  dtii~rpeison: . thekof shall have the right to vote in the meetings of the 
d : . . 

, - Parishadm3'i -. - . ' -  .. I .. . - .  I., . - .  . . 
. -, - - - -  1 [(6)~ot4ithrtrinding : anythjog-c~atained in this ~ec t ibh ,  the Governmmt 
-- "rn%y. nominate to a Parishad- : in the Scheduled Aress, persons b e l o w  

to such Scheduled Tribes as have no representation in the Parishad i 

: ' . Provided that such nomination shall not exceed- one-tenth of the total 
' -  ... - niembers . . , , . , . ,  - to 'be - elected under.clause (a) of sub-section (I).] 
' . . .  - . 

*ISuPs*tcn- - -. - ,,;,'.'6-A..(1) The ~u~erintdndence, diractik and control of the preparation of 
den- direr* , :'.' - 
tian and "' 

- .electoral.rolls for, and tbc conduct of, all elections to  Parishad ; shall 
,,trolof , , -  . , :. be:vested inthe,ElectionCommission. - , . 
el&oa to 
vut in State (2) The condition of service and tenure of 'office of the State 
Election . ,., - . Election .Commissioner constituting the Election Commission shalI be 
Cmmlssloa , , I' - - ,= , , such- as. the Governor .may by rule . determine under cIause (2) of 

. I . .  - . ? .. . ArtiQe:24%Kof:.the Constitutions. 
-7.1-, ,; 1 

* .  , . (31 ThC: ' ~ b ; v i r i b r ,  shall wben so requested by the Election '~ommlssion, 
make available- to the. Election Commission such stalT . . ' may be neee- 
ssary for'the" discharge of its functions. 1 

, a[(4)  The Election Ofidcrs, fiesiding Officers and any other officers 
appointed or dtsimated' for the time being .for the- 'conduct of elections 
under this Act shall be deemed to be on deputation to the Election 

, 
' Conirnission 'lor the :period commencing on. the date of the notifica- 

tion calling for such election and -ending 1~1th the data of declaration 
of the results of. such election and, accordingly, such oEcers shall, 

. .. during that period be subject to -the control, superintendence and 
discipline of lhc Election Commission. 1 

Dustion of . ,*[7. (1) Every Parishad, unless sooner-dissolved under this Act, shall continue 
%.!hpd; for five years - from the', date appointed for its first meeting . . referred to in 

.:?I; - . tr. sktidn 8. and no longer. i ' ,  : . . 
m .  

, -  . 
- ,  

(2) An election to cods tituti a parisdad shall be camplcted- 

(rij before the expiry. of Its duration specified in subsection ( I ] ,  or 
(b)' where a &ishad is dissolved +fore the e&pirJI of it3 duration. before 

the expiration of a period of six months from the date its dissolution : 
. - .  

-Provided that where the remainder of the period for which the dissolved 
parishad .would have continued is Jess than six months, it shall not be necessary to 
hold aIi: elecf i on under.. this sub-section for constituting the Parishad for such 
period. . .  

. - -  

' :;,:( (3) The Parishad constituted upon the dissolution of -,a Parishad before the 
ew;piratibo of its, duration shall contique only ,for the remainder of the period for 
whit& the dissolved. Parishad -would 'have continue' under sub-section ( I )  had it 

/ not been so dissolired. ] ' 
I 

-. 

1 - Elcctlon of 6[ 8. ( I )  The members of the Par ishad specified in clause (a) of sub-secfion (l) 
pteddcnt of Section 6 shall,- - 

and vl%- 
Prodden t. (a) at its first meeting, which '[shall be convened within twenty-two days, but 

not before the expiry of seven days from the date of ] publication of the 
names under sub-section (2) of section 6, elect in the prescribed manner 

. a Chairperson .from aniong them'; 
. .  I , .  - ,  

-. I .  hswlcd,byOrissa Act 17 of I997 s. 5 0 )  -- 

.;-.:;- 2: Inserted by:Ori%m Act 17 of 1993 a. 5 
3. Inserted by Orissa-Act 13 oC 2001 s. 3 

. . 4. Su&tiQ!ed. by Orisse Act -17 of 1993 9.6 . - - - -  -- - 
. - 

5. Substituted by ibid s 7 , ... , - 

6. Substituted by Orissa Act 13 of 2001 s. 4 (0 
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(b) a t  a subsequeut meeting, which shall be specially convene3 for the purpose 
within thirty ,days kom rhe date of the ,elecriqn of the Chairperson 
elecl the Vic~Chairperson of the parishad from among them : 

Provided that where the office of the Chairperson is not reserved undar 
this Act for .women or where a Chairperson elected under this Act is not a 
woman, the oEce . oF,the Vice-,Chairperson of the Parishad shall , be reserved ' for 
Women. 

.(2), Notwithstanding, anything to tbe contrary in sub-section (I),- !i , ' 

, . .  . - .  ' I ,  ' . , : : : , ! ' , ' I  

(&),.$$tbs d l  the ~hairperrbnr , ih {he, parishads shall b e  , rwerYed, 'for the  
'~chedulid, castes, aqd the Scheduled Tribes ,anq,t.he purnbej of,o$ces.so 

.. . , ' -' riisenbd for the Scheduled Castes and the Scheduled Tribes, shall bear as 
r I 

,., . , , - 
I "hd'arly as ,&a i  , be, the same prop,o;tion to tb, fotal ~uplber of such 

*:,. , .. . . dffices as the  p~pLIaiion of the Scheduled Castes and, Scheduled Tribes 
' . .  
- ' I  ' :  resbectively in the Stare bears to ,the to!al populatfon of, the.State. : .1[*1, 

, . I ." 
, . - arCPrbCidid 'ihat~ in t h i  Schcdulcd Areas,'; ,&ah& , df , ~&rj&nts,  of ' ah '$he 

Pa,fisliads ., sha1l;'b .. b rc'ssrved for the Skhedulcd TC ibes.'; ] , : .  - .. ' , . )  ' A  , 
1: . . , 

, , I:, -,> 

ap(b)  as nearly as may b:, but not less than, one-third of the total number 
, , , ., . of ,  offices. of Presidents reserved undefi I claw; '(a) .shall bk riservbd for 

. ,  ! .  , . women belonging to the Scheduled Castes" or,m8 as the- cask may be,' ,'the 
. . . . Scheduled Tribes ; . d  

(c) as nearly as may be, twenty-sev& pekeaturn 9i the o£Eces of presidenh 
in Parishads , :shall also be resefved'!in favour or backward class of 
dtizens as referred to in clause (6) of article 2 4 3 4  of the Constitution ; 

(d)  as nearly as may be, one-third of the total number of olijaes of Presidents ' ' 

reserved under cIause (c) shall be reserved for women belonging to the 
backward class of citizens ; and 

(e) as nearly as may be, but 60t less than, one-ihird (including the number 
af oEces reserved for women belonging to the Scheduled Castes 
Scheduled Tribes and the backward class of citizens) of the lotal 
numbcr of offices of Presidents in Parishads shall Ix reserved for 
women. ] 

'1 (3) Rescivation of Ofices of President under sub-section (2) for the 
Scheduled Castes, Scheduled Tribes ; [backward class OF citizens and Women 1 shall 
be made by Government by rotation among different Parishads and the reserva- 
tion so made shall be published in the Gazette. ] 

41 (4) The procedure provided in subsection (3-A) of Section 6 relating to 
r&ervatidn of seats inthe Parishads for the Scheduled Castes, the Scheduled Tribea 

packward class of citizens and Women] shd ,  as far as may be, be applicable 
for the purposes of reservation of offices of Presidents to be made by the Govern- 
ment under subsection (3). ] 

71 (5) The reservation of offices of presidents under clauks (a) and @) of 
subsection (2) shall cease to have effect on the expiration of the period speczed 
in article 334 of the Constitution. 1 

1. Omiikd by 0&a &t 13 of 2001 s. 4 (ti) 
2 Added by Orissa Act 17 of 1997 s. 6 
3. Substltutcd by Orissa Acl 13 of 2001 a. 4 (h] 
.a Subid& by ibid s. 4 oil) 
5. m d  by Orisae Act 21 of 1995 a. 5 
6 fiubstituted by Orlssa Act 13 of 2001 s. 4 [iv) 
7. by ibid 8.4 (v) 
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Praidmt 9. l[(l}] The resolutions of a Farishad shall be given eKect to by the President j n 
to b 
-live 

whom the executive powers of thc Parishad shall vcst. In cases of emergency he 
aYLhOdt)., may take neoess-ary action which shall be subjecr to the approval of the Parishad 

at its next meeting. 

* [ (2 )  1 When the office of the President is vacant the Vice-President of the 
Parishad shall, for all ihe purposes of this Act, exercise the powers and perform 
the functions of the president untiI the new president is elected. 

(3) When the o@ce of the President is vacant or the President h a s  treen 
continuou~l~ absent from the di6trict for more than mteen daya or is incapacitated 
for more than Meen days and there is either a vacancy in the ofice of t he  
Vice-president or the Vice-President ha6 been continuously absent from the 
district for more than fiffcen days or is incapacitated formore than Hteen days 
the powers and functions of the President shall devolve on an eIeded meznbtr 
of the Parishad from out of a panel of thcce such membersin order of priority 
nominated by +e president in that behalf who ehall be the ofiiating President 
and shall exercise the powers and perform the functions of tho President, mb'jct 
to such restrictions and conditions as may be psscribed, Until the president or 
VicsPresident assumes ofice on beinr duly elccted or, as the case may be, taken 
charge of his office. 

(4) The President shall mominate the pane1 as referred to in sub-section (3 
within a period of c W  month from the date of the first meeting of .  the Parishad 
failing which, the Parishad shall nominate the Panel in its 5xs t  meeting held 
after the expiry of the aforesaid period of one month.1 

! PaVm~1tol. 10:The~rcsident-an+ thevice-Residcntshall be paidsnchhonarariumper 
honmdum month as may be prescr~bed by Government from lime lo timt. ) to Rddl.t 

I 
and Ylw- 
Pmldent. . . 

31. (I) A Parishad shall rneet nol less than four rimes during any year for the 

1 F s  &\ transaction ol its business and n e e ~ i c d  of more lhan three months shall naL bs 
an duct of allowed to elapse between two successive meetings. 
busl-. , , 

(21 The business of the Parishad -.sh;\H be conducted in the prescribed manner. 

a[ (3) Nothing in this Act shall prevent any member referred to in clausaa 
(c) and (dl of sub-section ( I )  of Section 6 to nominate a pcrson to xepresmt 
him in any meeting of the Parishad except the meeting convened under section 39. 
where such member can not attend the m eetjog due to other engagements. 
and in every such case, the person 60 nomin Wed shall bave the right to speak 
in, and otherwise take part in the proceedings of, the meeting of the parishad 
but shall not, by virtue of this provision, be entitled to vote.] 

B~~~~~ of 12. (1) The Chief Execulivc Oficer cf the Pa~ishad shall, in each year, prepare 
partshad. and,  place befor E the Parishad thrcugh its President on or before the prescribed 

date a budget cstimhte for the fo1Iorvi ng year containing such particulars ns may 
be prescribed and the Panshad shall sanction the budget with such mbdifications, 
if any, as it lhinks 6 t and the budget so sanclioned shall be submitted to the Govern- 
ment in the prescribed manner. 

(21 If, in the ccurse of a year, a Ezrjshad finds j l  necessary to allel the figures 
shown in Ihe budgcl will1 regarci to its rec~ipts cr to rhe disl~ibulion of the 
amounts to k expended on the di fferent services underiaken by it. a supplementary 
or revised budget may be prepared, sanctioned, submitted and mbdified i n  the 
manner . provided in sub-sedon (I). , - $ . . I  . . 

- - . , : . . .  . 
I .  R e n u m b c ~ d  by Ortssa Aq 21 of 1995, 3. 6 . . . .  , ,I 1 .:I .. - . , 

. - 
. ' I .  

2 Inserled by IbId, 8. 6. , , . ; - . , . I  , -: . - 7 .  . . .  .... . . I  

. . 
I ' : . . ,..: . :  '. 

3. Inseml by msra Act 4 of 2001. a. 3. . _ . . .  
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( S ~ C S .  13-18) 
U. (1) Thc Collector of the distilct shall 6e the Chief Executive Officcr ~f lhe 

~~~~~w Parishad who shall, subject to the provisiuns of this Act, exereile such powers 
functions. and perform such functions as may be prescribed. 

(2) The Statc Government may appbint such number of EXXU tive Of!iccrs to 
the Parishad as may be expedient, who shall remain undcr the admln~strat~ve 
control . of the Chief -Executive Officer and shall excrcise such powers' and perform 
such iunctions as may k prescribed. . . . .  

131 The l[~r&jtct Oflicer, District Rural Development ~ i e n c j ]  shall be the , 

ex oBio  secretary of -the Parishad. 
3[(4) The Chief EKecutive Oacer and the secretary df the Parishad shall attend 

all meetings thereof and may take part in the discussion therein, but shalI not 
. .  , have the right to move for resolution or to  vote.] 

CHAPTER I11 
ZUA PARISHAD FUND 

ztll.Psri- 14. (1) AU moneys .receives by the Parishad shall coobtituie a fund called the 
rhad Fund. "ZiUa Parishaa Fund". The fund shall vest in the Parishad and! shall be applied 

for the performances specxed in this Acl and for such ~ t h e r  purposes and In 
such manner as may be prescribed. 

(2) All- moneys received by the Parishad shall bc depoiited in: Lhe State Bank 
of India or, with the sanction of the Gove~ nment, in  any -other Bank app~oved 
by them. 

C3), AU orders ,or cheques against t ie  ,Z ills Parishad Fund shall bc signed by 
the Chief Executive Officer or other Executive -mms as the Government may 
by notibcation, specify. 

and 15. (1) The sources of income of a Parishad shall consist of- *& (I) the Cen~ral or State Governmenr h n d s  alloiled to the Parishad ; 
( i i )  grants from AU-India Bodies and Instilulions for h e  devel~prne~r 

of cottage, village and small smIe industr i~  apd the like ; 
(iii) such share,of the land oess or any other cess or State ,taxes allotted 

, , 

under any law or-fees as may be prescribed ; 
(iv, income from 'endowments, trust3 or other institution adminrstered by the , ' , - .  Parishad ; 
(v) donations and cont~ibuLions honi the Samitis or from the public i'n any 

form. 
(21 The expenses of the Parishad shall include the salaries and ,allowances of 

its employees, honorarium payable to the President and Vice-Resident. the travelling 
: expenses ~ n c ~ r r e d  by the members of Lhe Parishad for attending the meet~ngs of 

the Parishad, and any item of expenditure directed by the Government Fol cairying 
out the provisions of this Act. 

16. ( 1 )  The Parishad shall keep regular accounts of receipts to and diburse* :$=? merit from the Zilla Parishad Fund and such accounts shall be published in  the 
prescribed manner. 

C2) The provisions contained in sub-sections (21, (31, (4) and (5 )  of Section 
100 of the Orissa Grarna Panchayats Act, 19 64 shall mutatis t~rtrfundis apply jn Oriosa Act I 
regard to  the audit of the Zilla Parisbad Fund.] of 1965. 

a [17 : q &view or + ,  

Finance. 
1 

'[IS. (1) It shall be the duly of the Finance Commission to I eview the financia 1 
position of Parishads and to ,  make recommendationto the Governor as required . < ,  . 
under Article 243-1 of the Constitution. . % 

" . (2) The Commission may, for purpose of maintaining sound financial position 
,. , , ,  .. 

of parishads, makc such recommendaticns including .measures ~ e e d e d  for in prove- . .: . .- 
merit of the financial position thereof, as it mey deem fit. - 

- , (3) The Governor shall cause every such rccojmmendaiion made by the Finance 
Commission together with an explanatory Memorandum' :as to 1thell:action taken 
thereon , to . , ,  be laid , ,  ,before . the, Lagislaiive Assembly., , . , ,  , r 1 V . L  
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. (Secs. i9-23 
CHAPTER 1V 

CON &OL 

Inapating 19; 1i ;-hall be the duty of the Gavernmknt ,and such officers br auth&it'ies as 
sad sum- may be authdriseii by rile Gove~ nmcnt to see . that ttic, procedings of Parishads 
intending are in conformity with the provisions of this Act ahd ' the rules, and that ih'e 

OF implementation of  the decision taken t hereii and all 'action> !taken,,lij;' the Parishads 
for carrying out the provisions af this Ack and the rylesv arc ! free from fraud, 
misappropri$tion, , ,  , embczzicment and .,other crimind, . * . ,  ., bzariags. . ,  , , . 

, . : . ; ,  7 i : :  - - . , , , '  . .  I . .  
Power of 20. (1) The Director of ~ & d  kncbayafr j ;  4 s '  , d e 6 d  . i~ fie Orisra Gram8 &im 
entry- of in- Pancbyats Act, 1964 ~11alI b; thc, Dirzctgr . wl ,th; Parishad Adminisrr.ttion iu the ,f 1965, 
s w l n g  State (herei nartcr referred to  as t be' Direit'or); m. - ' " ,  ,;, .,,  ':; 

. . 
, . 

- (2) The Director or ,any 'oficer.. , , ghom the Government may , autborise . in  tbls . 
bewrmay ar any time edteri upon and inspzct or =use to-[be ,entered upon aad . .  ., i ,,,.; 

~nspected- : - 
- .  

., . 

(a) any immo@le . property, , or any w.ork io pbgriss, u'nher the conk61 of 
' :' ' any,;Paiishad.,.; , , . , , . 

. . I  ' A  J: 
. 

(b) any School, Hoqpital, Disp~n,sar$ Vaccination Station, C houBry, DharMialaE 
or olher institutions maintar ni by, or under, the, control of any Park>bad 

,and any records, reklsiers o r  other  documents kkr. in such fnstlhitlon-; 

(c) the offie of  a n y  Padshad and any records, registi& or  other documcdt's 
, kept therbih. " . - I  . 

. : I  , \ .  . . 
(3) The Djredor shall have sucl~,_othei powsri ' and functions as may k ' ' 

prescribed by th: Oovkrriment-'From lime to time. . - . - . -:: 

Accsss of 21. ~ u b j & r  r6'su&h 'rilcs,,a: may, be made in t%j *behalf) tGe &ishad and 
nsp ecting ils President and, employees'. slla11, ai all rkas:onibIe, 'times, -be bound to afford to 
0 5 ~ s  tb the offikrs' a;id 'atith'b'ritiks referrid to in s&tiodk 19 and 20 ~ u c h  adoess to the 
hhhad p~oporty .or premises of the Pnrirhd and to all do:ume.nts an may. In the.  opinion property. 

of such omcers or autboriiia; be necessary to enable them to discharge them dut~es 
under the said sections. 

I 
Pwer to .22. The Director or aby officer or person, who& 'thz Government mayemljower 

I call for in this behalf, may- 
I report from I 

Parishad (a) call for any record, re$ter, or other document in the possession or 
u ndei the control of any Parishad ; 

(b) require a iy  pariskad or its Presiacnt to rurnish any return, plan, estimate 
statement, account or statistics; 

(c) require any .Parishad ,or  its President Lo *furnish any information or xeport 
, oii any i a t ~ e r  connected with such Partshad; 

{dl record in writing for ihc consideration of any Puishad or its Presideit 
any observations which the Direclor or such officer or person may lhink proper 
in regard to its proceedings or duties. 

~owm b 23. (1) The Governmenr mlay, by order i n  visiting, m a d  any resolution or 1 m w ~ d  lor order passed by a Parisbad or by any of Lhc autborilics of such Parishad if, in 
! ' 0  -1 their opinion, such resolution or order- 

mmlutlws 
I and orders. (d) is not Iegally passed; or 

(b) is in ex- or abuse of. the popers conferred by or under this Act or is 
against the public interest ; or 

(c) ~ ~ i ~ q ~ u ~ i o ~ - ~ . ~ k ~ ~ y  (&-ie$-diihger to hoke Ye, health, dr d i i y  
or i s  Iihly to lead to a riot or affray: 

Provided that n o t ~ n g  i nlhis sub-lion shall : apply to a r e s ~ l u t i ~  ' under 
ill' section 39. , . I , 



. - 
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i 
:.- (2) .Government stell, befcre lekiny ~ c l i c n  uratcr :c b-:cc\ic c (I), g i ~ c  t1.e Parishad 

an cppor!unily rcr eapla~~!icn. 

(3) If in the opinion of the Director immcdiate action is necessary to suspend 
any sucb'.rcsolution or'order on any of the dorewid grounds, he m y ,  by order in 
writing suspend . the operation o f the resolution or ordcr and refer thc matter to 
Government whose decision thereon shall be final : 

. prodded that ,where the Director makes an -order on any of the grounds 
referrcd 'to in clauses (a) and [bj of' sub-sed~on ( I ) ,  he shall also reccrd 
reasons. . . therefor in the said order. 

. , 

BuaordW 24. (1) In cases of emergency tE.c Directcr may, subject to I t c  approval of the 
Of Government, dircct or provide fcr thc excution cf ao) ~ c s k ,  or the dcine of any Diitaor. act which a Farishad or its President is enjpcwered to execute or do, and the 

immediate executron or doing of nkich .is in his cpinion necessary for ihe imple- 
menlation of develapment~l plans cr safety of [lie pubIic and may dircct that the 
expense of excuting such ~vork or doing such ecl shall Ee paid out of the Fund 
of the Parishad. - - 

(2) If the expense is not so p i d ,  1-.e may make an crder directins !LC penon 
having .the custody of the Fund to Fa}- it in priority lo any cther ct-arge against 
such Fund. Such pewcn stall, so f a  as t t c  Funds to t1.e credit cf tke Prarisbad 
admit, be bound to ccmply with such order. 

Govcmmcnrs 25. (1) IT at apy time, i~ appears tc. the Governmen1 that a Parishad or its 
E h s E ' B L e ~ ~ e s i d e n t  hasmade dtfault i ?  perfcrming any  duly imposcd by or under Lnis Act 
default of a or any other law for the llme being in ror~c t h e y  may, t y  -order in writing, fix 
Partnhador aperiod Tor the performance of such duty. 
Its Rddcnl. 

(2) If such duly is not performed within the pcrjcd s o h e d ,  the Government 
mag appoint some Person to  perform i t  and may d i r ~ c t  ttat the expense of performing 
it shall be paid , from the Fund within such iirr.e as they may fix, to such person 
by the Parishad. . , . . 

@ If'expenres which the Government have directed under sub-rrction (21, lo 
be p a ~ d  from the Fund. arc not so paid, the Direcror, wilh previous sandion of' 
tbc Government, may make an order dirrcting l f i e  person having the custcdy or  the 
Fund to pay i t  in priority to any olhcr charge against such Fund. 
'' Such person shall, so far as the i Fund to the crrd it o f  the Farishad admit 

' 

be- bound to comply with such oxder. . , 

Removal of 26. (1) If, in the opinion cf the Government, the President or Vice-president cf 
~mldtoi and the Parishad wilfully omits 01 refuses to car1 y cut or vioIates the provisions of this 
Vi*miden[ Act or any rules, bye-laws or orders, made or ibsued thereunder or abuses tb 

powers vested in him and the Government are salisficd that rurther continuance 
of such pcrson in office would be detrimental to the interest of the Parishad, they 
may, by order published in the prescribea manner, . . remove such Psesidcnt or Vice- 
Presidcnt horn office : 

Provided that no scch order for remo~zJ  5 k d I  be ride ~\itl;cut g iv im~ the 
person concerned a resona ble cppcrtu nil y or being f card. 
' 

(2) N o  person, removed from the office of President cr Vice-President u ndtr 
this seci~on shall, for. a period of four years from the date of the remova1, be: 
liglble to hold any of the said cffices. 

41 27. (I) Whcre any proqcding which was initiated under section 26 against any 
rtm4val peisdn holding cffice as Prtsident or Vice-President of a Parishad - could not be 
~ I o c d b .  f ina l id  due to the vacation of the office by , the President or - ViceLPresident, as 

the mse may be, by resignation or otherwise and thc said person is found to be 
holding cfficc as: -President 0.r Vlce-Prehldent, of that Parishad during the term in 
which- he so vacated or during the succ=eedlng term, - the Staie Government map; 
direct-. ,teuival. .pf the'. said proceeding, whereupon - ' the , said ,proceedings- . shaIl be - 
R;&ded. with frqm tho stage it had reached by f he, date of vadatio'n -6f :the ,office 
by the President or the Vice-l-resident, as the cnse may be, disposed of i n  
a-rdance wiih the provisions of the said secllon. 
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- . ,  . , 

. (2) -N3 p;rsDn rcmovzd from.thz oE;a or. President ,or Vice-Presieent. as. a resul- 
of th= pi.ox2diogj so rzvivdd shall, for a piriod of four- years from , t h e  date, 
of th: rzm~va l ,  b3 eligibl; to hald any of the said offices. - . .  , I  - 7  

, , ,< 

~hso l~ t Ion  2% (1) I f  ia 'the ppinion of , ' the.-~avzrnrnenl a .! .patishad 'is' :nit .  compAent to. 
end Fb p;rf*b qr p;isistentIy makes default in p:rformiag theduties imposed,oq it by:law: . or exccdr or a b ~ r s j  its p ~ ~ ~ i i  t h ~ y  mly, by o$ification published in .thcprcrcribed: 

rnsnn?r, direct that the Pdrishad b: d iss~lvzd and immediately reconslituted ., ,The 
ndtification shall spjtiry thy t ime wj thin which . the parisbad- skll b: rekbbblitute$,, 

. - .  I ' ,  .. , - , . . .  
.. : . - 

Piovided thst for thz p l r p ~ s s  of csrnplcting the elections to i Parishad whiih' 
has b::o d i j~ j lv s l ,  th3 G ~ v j r n m e n t ,  mly, from t!mj to time; extend the lime. r k e d  : q..,l.f, : 
by them, under this sub;scztian not e x c c d i i g .  six months in the ,aggregate, for ii$ -; - 6  ,-::; : . 3 

recbnstitutiod ' 
- , .. -- 

. . ,:;4 ,: '.: 
' I .  

A . '(2) Blfora publishins a noli6:ation u oder sub-seaion (I), the ~ J ~ i r h r n c n t  a* 
dimmuniarte to the .Farishad the grounds on ,rvhich they ' propose to do so,: b, 
a reisonable pzriod for the Parishad to show cause against the proposal and cpns~Per, 
the explanations and objection, i f  any, 01 such Parishad. 

, , 
, , . - 

I . '  
(3) UpJ  --the publication of r u d  a notiIiwtioi all the &em&;s of the :Parishad- 

iniludiig, its Prz;iden~ and Vice-President shall rorthdth bz d e m e d  to! have iicated- 
their ofices 'as such and irzsh election shaU b:. held in !he .p~sscribed manner. , , I : .  

- . , 

(3) During any interval b::wzn the dijs~lutio n and the ~~c ,~as t i tu j iop  of a Parjshad 
' 

directed u rider sub-5xlio.n (11, all or any of the' pwer? ,and, duties- of the Parishad, 
and its Pca;ident may 62 excrciszd and discharged,as far as may be and fo such. 
extent as ih: G~vsrnmznt may detzimin:, by such p:r;gn oi p ~ i o n s  as they may . 
appoint in Jhai behalf. , . , . , . , d 

- ; ' , ' ! i ,  . . . - . . [ '  I , . I  

. (5) ~ a ;  all or any af t h :  r:l;,n 5_3:3ifi:J in- s'Js-;:::~D~ (11 th: ~ s v 2 r n m e a i  may ' 
by u3tifi:~tian p ~ b l i i h ~ d  in Ih: p:c;r,rib:l manax,  inxtzsd of dissolvingaParishad 
and rec3nftitutiog i l ,  supxseh it for aay p~riod w , k $  i)ey may deem Ft, wher$rupon, 
the , relzvant' provisions of section 19' shall 'mufatis murandis appIy. , - 

, . . , - ,  , -. - I .  I,:. 1 .  

sUpe-* 29. (1) If after thc :i:esh cl~slion ,b-Id, under s:~tior~ 28. the Padshad continues:lci~ 
of  ana ah ad. be iniomp:tent to psrform or abuse ~ t s  pweri for all or any of the rzasons gpecified 

in sub-section .(I) of ihc ssid &tion, the, G3v:tnment may, by notilica&on published 
in Lhe przscribsd manax, sup~rsede it for a sp=c16d period, n ~ t '  exweding six months. 

I.' 

, (2) B$orh , publishipg a notification under sub-section (1). the Government shall 
Follow the pro~edure l a ~ d  down in subsect~on (2) of seclioa 28., - - 

(3) The sup~rscssion of a Parishad shall, if no other date and time are . fixed 
in the s j d  notifization, take b%ct from the date of publication thereof and, thereupon 
all the msmbvs of ths P ~ i i  A ~ l d  ixluding its President and Vice-President shall forthwith 
be deamed to havd vacated their offices. 

(4) Thz prirvis~ogs of sub-section (5 )  of section-28 shalt apply so far as may bc 
in regard to the exsrcise and discharge duripg the p:riod of supersession of a 
Par~shad under sub-sect~on (1) of all or any of the pcwers and duties of the 
Parishad and its Pres~deni. 

, .  . 

(5) The Gavzrement may reconstitute ,the ~ a ~ i s J u d ' -  before,, t.he expiry of the ,., -, . 

period'. notified y nder subsection (I). I ' 

:1 ' 

hvolution 3 0 ,  When a, Parishad is dissolved under section 28 or supwsded u n d ~  secfioi  29 
of assets and tht Gavernmenf until tba .date of the -resolution thereof and-)the reconstituted 
li?buitlos Parishad thereafter shall be entitled to all the assets and' be subject to all tl&'lhbilities psdw of the PPlirhad .as OD th,e .dale ~l.'dissoIutjon'i~r S u p m i o h  ahd . ofi;,the!>- date bf 
perishad. reconstitution respectively. , . / . .  , .  .!- ., ' .  .,,ti 

, . , ,< .  
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(Sets. -31 732)- _ ! 
Powers of 31. , W.aen tb: Directar . or p:lsoa 4pp jinted , by tl!a G~vdrnment lawfully takes 

acti6n -or bthrlf, or in 'default. of a Pdrishad undcr t hls Act, he shall have all such 
parim P>WZ~S..  a s  arc nqcenary , for tFe, purp~se, a-n$, s l ~ l l  b; ea~itled to the, -?ne protecljon 

shad. unde~;.fhis A;dt, as tli$ p,itiqhad or* i(s e p  whdse' pswcri he'i$. exercising and 
. - ,  com~ns~tion;lslial! .be: re+ovzrable' from the ,Fu& o f '  the- Patishid ,.by. any person 
;- - kiiflF~lg 'dam,a@'. krdm me e4rcirc ar'subh pbwzrd'to tile s&e exlent . . . . . . .  $5 if the action 

had'ljeen takeh ,,by sucl~'  Paiishad or its 'employees.' ' . '- . .  , .  
. -.  

State Coun- 1[31+A. ( i )  The Gogcrnmcnt , may, bg ,no~ification, coosritute a Slate Council 
of Pari- of parishads to aid and advise the -Goverriment in matters relating to the 

shsds. gowth and development of Panchayati Raj institutions in the State. 
..I-.. - .  *.:.. 

(2) The Council shall consist of the follqwjng members, namely:-- . . . . .  < .  
. . 

, * 
. . ' 

> - ,. . - , . .: . . . .  (ij 'Chief Minister, . T - ' T  -- . . -  ., . , . ,., . ( i i )  Minister in-chargc of Panchayati Raj, , , :ti: 
, / .  . 1 

,.,:,-r-: - ,.. 
, .-- 

(iii) Chairpersons of parishads ;! 

(3) The Chief Minister and the Minister in charse of Panchayati R a j  shall 
be the .Chairman. and the Vicz-Chairmans respectivelj of the.:Couwil. , J  :) 

. , 
(4) The Council mzy c3-~pt .  the Ministers in charge OF Financc and Planning 

as its members and .may ,also caU. for, . Lh: participation .of any 0Kcial s, connected 
with the development, administration, in its deliberations. 

, , 

(5 )  ~ b k  Director shd l -  be thd cx bfiiio' 3zcrctary OF the ' -Council. ' 

(6 )  Without prejulice to the generality of thc powers e~ercisablo under 
sub-section (l), it shall ba competent for the Council to decide all disputes 
arising, b y m e n  t#s or msrc P.~risbzjs as msy be referred to it from rime to 
time in the manner prescribed. 1 : 

, . . I CHAPTER V ., . . 
. . .  . ,  . . . . . . . .  

. , ,  ELECTION DISPUTES . - .  

' 
Eleclim' - ;: aId32.(I) Nos. electian of a ' psrson either as a member or as the Chairperson 
disputes. or Vi~e-Cb3irp:rsm of a,Parishafl b.eld under this Act shajl be-called in qpestion 

except by an electi03 pztition ' presented before the District Judge having-. jurisdic- 
tion over the plac: at which the ,o%:e of the Parishad is situated. 

(2) For the pap3szs  bf sub-section ( t ) ,  the provisions- coritained in Chapter 
VI-A (hereinsfter referrcd to in this section as the s3id Chapter) of the Orissa Orisa 
Panchayat Samiti Act, 1959 shall tlrsloris tllrrfa rdis apply except . as  hereunder 7 of 1%~. 
provided:- 

In the said Chapter,- , , 

. . 

( j )  the rzrerznce to  t h; esptejsions 'IS3mit i" apd "Election Commissioner'' 
wherever they occur, sha!! bz canstrued as eference to ''parjsbad" 
and "District Judge" rcspectivelY; . .  

( i i )  an elcction petition przsented before a District Judge mey, either 
suo nrolu or on application, be transferred to any Additional 
District Judge; , , 

(3) for sub-saction (3) of section 44-1, the following sub-section shall 
be substituted, namely:- 

, - , . 
- "(3) In i h e  svzai of '  the District' judge declaring c a s ~ e l  vacancy to 

have been created, i t  shall 'dirxt tbe.'appropriate authority to take 
,steps for fllliog.the vacancy ; and . , ,  

1 . .  . '.. . . . . .  .... ! ', . . 
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(iv) for zccticn 54-c, rtcfcllcwjngsecticns~allL.esubsti~utcd,namely:- .,., , . - : ! I . . : 2  , 

. . . . ,- 
, , . .  . . 

- . -  - .  44-4- Any person aggriwecl by, an order passed by the Disirict - '  ' ' 
, -. - 

:--'Judge- .may prefer an appeql before the - appropria~e cocrt of ' law - 

. - -  
exercising civil appellate jurisdiction over the DistfiCt Judge aiid- ,in 11 of 1908. 
prcrering such an appeei the provisions of the Indian LiSUtioa act, 
1908 shall apply. 

CHAPTER VI 8 . 8  ' 

.A 

D W a I i k -  33. (1) A person shall nol k cligible to stand for election unda clause (a) cf 
' .  , for bb. sub-section . ( I )  of section 6 ,  11 k- w i n g  a 

mrm bcr and 
c o ~ u l a p  (rc) is not ordinwily residinz within the ' 11 ~arishd -&ea ]'or 
AS mmbtr. - ,  

(b) is of u nsound mind ; or . . . . . - 
- . c  .. . , . 

(c) -is an applicant to be. adjudicated as an insolvent - or is au undisdharged - 
insolvent; GT 

m ,  . . r . .  ' . * :  
(d) is a ' de;if-mu te or is suffering barn lep&sy of .  tuberculosis ; or , ' . 

. . 
. , .  

(e) is convicted of an eleclion offence' under any law for the time being in 
force; or 

- .  . 
<'/),is act a citizen of Iddia; or . . .  , , , . . 

. 
. '  (g): is conlrjc1ed of an offence i k l v i n g  moral turbitude; or 

I 

{h) holds any office of profit under! . - !he. §rate or Cenlral Government or any 
Local Authority; or 

(i) is a teacher in any School 'recogiised udder the provisons of the Orissa 
Education Act, 1969 for the limc being in forcc; or orb Act 

I.(:.. L:. 

15 Of I*. 

. -.- . . CI') holds thi office. of- a Minister either in the 'Central or in the State boiern- 
- ,  

- 7  :: ment; or-. 
.,: 

, . 

. nr F) * * 
> ' 8 :  

, . . , . +  1 
, . . .  

"(0 has been'dismissed from serv ie  of the ~ ia te  or Cedral Gov=rnmtnt or - , 
- - any Local Authority ; or 

(n~) has been in arrms of any tax, Fee or rate due by him to any Grama 
Panchayat for a continuous period of two yeGs; or 

(n) ,peiqg a member of any Society regir(ered under the Orisw Co-operative 
. , Shcwties Air, 1962 bas Caged to .pay any arrears of any kind accrued O r i i  Act 

due by him to  such Society 'for a -  continuous peliod of two years or 20f 1968. 
more; or , . , 

. I 5  I . . . + ,  . 
(oj is i n  ',the habit of cnkuraging liliga ti0 n in : ihe ;illages -'and has been 

declared to  be so on enquiry by thc prescribed author~ty I U  the pre- 
. cribed :manner; or , ' 

@) is in~ereted in a subsisting conlract made with. or any work being 
. done for. the Parishad .cr any Government except as a share-hoIderother 

, than' a ',Director in a C.gmpany -or except.' as may b,e; p r e i ~ b e d ;  or 

(q)  1s a pbid and retained legal p&~lih&ier' on bebdlf of t h e  Parishad; or 
. .  . . . .. 

. - : . r . T  . . * -  - . 
i ' r  . 1 .  , .  

1. ~ubstitbted by Orissa Act 27 of 1994 s. 2 - ' ' - 
. , 

. :. - ,  -; , . , 

2. Omitted by Orissa Act 17 of 1993, S. 12 (I) 



j". " ' , . 
-.,:1 .,: - -.. - - , I ,  . . . 

,-,: ;.;.(r): is.;dis,ipa~i&~d~:.by, or: u n&r, ,in; is; fo; t ~ .  timi: bdihg i n  force for the 
!: t :#;.; ,%T .,.puqqse+, 04 el.5:ctio,ns, to the ..&egislatu?e: ,sf,: . , .  the- State . I _  . . .  .; . gr 

* - ! ,. , : > i > , r :  . . - : ,  i ,  ,,;' .!,!, ;:;, c :  ... ' *  . .  -, ,  .-!,,. ... & , /  

(3) is djsqualified, by or ,u nd kr aqy.,law made by the Legislalure of the llSratc;] f C I n i ~ )  , ,!;) .> A . ( . . l . l l l  ,. . 1 .  , . , . A : > . . ' ,  , .. . - .  , ; ;  : , - - 0  . . ;r' ' - - '  , '.:-I . . . .  
'. - '  

al(t) is less, thnn twenty-one yeais 6f 'ai i ;  or '- - . '  
. , : ; , ; 1 ;  ;:,,, : : - " , , . ,  . < .. , -  . 

- ,  - " . -- i . . . ' ,  * , '  

(II) is riot ibie toread aid:hhje Oiij%t; ,br .  . . - - .  , . . _ -  

. ; . ,,, ;;(~)'ha~ more than,qne spouse living; or.. . - , - .  . , . .  
, .  - , - -  

., ; .  : ,,f{ovided !ha~~~~heLI.diiqii~li6&tio n bklek clausi .(g) or O) may be rethoved by -the 
Government I ln ,the ' prescrib!! ; miiirnner: ' -. '. J:. . , 
i,., -1'1" , .  : .  I:',+!,. . . .  <(, . . .  I- I ' 

. - 
, . - , .  , , - .  .... . , 

. , ,.,.?lprgvided: : f u r r ~  that the disqualification. under clause (w,) rbdl nb apply to 
a,. p s o q  ..who. has.. more. "thin, {wo ; ,childres . bn -the datq br cobmenctdden t of 
&the Ofissa Zdla Parishad (Amcddment) Act, ' 1993 or, as, Rhe case.. may, be, within 
a period of one year of such commenoerncnt, unless '- he begets an additionii 

- ,  ,. - child after the said peridd,of ont yeerlr , : 
. . : ! . . , '.' . - , .  . , . . . 

(2) An elccted member of a ~ar~shad;'includia~ the President and' Vice-President 
bhall mbe to- !be:. k:niernber if.- lie-; - .  . , 

? :, ..:,.,.-...: , ' . :: I  . . : <  . . . . . .  
' ( 1 )  1s nOt:,oidinvily reidlhk'yjthin ihc .district 'or r m K r  to so reride - or is, or 

, .  - .. , .. r . . becomes, sublect to any .... of thc . ..-. other disquali!ications . . , .  specified in sub- 
- , sectron ' (1); .' of. .>(! :,1, , ..' .<  I ' . , .  . : . '. , ,  

( i i )  bas teen cont in~o~s ly  abbent fr i& ' t ie  distrid fof more tiah six months 
- I .  :;<: : ,  withour. *prior. int~maiion in. miting,- . . 
.. ' 

. . 
: r r,, . . - i  i i . . . .  - • -, , .. 

8 .  . r  - .  , 8 . . . .  
(a),in!,thc::case of ,a ~resident,,tb the, Parishad;. , . .  , . 

. , '.I, . . ',. . ,  , . . 
2 :  - , . . I  (bi 'iii$ case of hny . . . .  other hembicr . .  oi' I . J  Y i~e-~ieiidk,nt,tb , ,  . . t s .  ; lhi4 prcsid&t; . , ,  or 

:. .,., . . .  - ,  . I *;. . , 
' : :  ' . . ., ' . ., ' . . ,. , ,  > 

: :.:: (ii i)  has ibr=ntid himielf @th&t igermirrian &JII ,three ur nsecutive ordinW ; , -: 
. , . . meetings of . thc. Parisbad; o;n passing ,a, .resolution by .the Parishad: to that - 

effect in tile manner herei nafcer . speci6cd , namely !- 
,_ . . I  . -  , 

, I ,  :: ;. .: -{aj any, mc,mber including , ikie President and vice-~iksident dtsiring to 
abscnt lumkelf from a meetiig of the Parishad shall submit his written 
application to the Parishad through the Chief Eiedlitiib OEcer Prior 

- ,  . - . , : ,::J -: ,to:the date: of; such meeting; : . , .- , A , , .  . . .  . 
. -- 

, . - .  
(b) an application receivcd after the datc of the meeting and before the 

next meet!ng of the Parishad may be acoepted for considcra~i~o~ 
. . , , . . , . , , , if thc Par~shad is satisfied that - there was sufficient reason for'-which 

-L ,;; .I, , , ,; .;:  I .: .the, applicant. failed - to  ,submif.the rapplicetib;n intime;.,.:',.:: 
-. : , , .  

., . . . . .  ..:..., < 1 :.,:I.: -; ,, : ,  .::+'. .' . - ,  - .  - . .  . , - .  . . .  .... . .,- -. . - -  . 
;+:I;J:! 
, ' ;; ,,,  7 . .  

! , ic) The   hie€. :~iebul i+e,-  ~fficet: shall plagc the app1ic&iqn 'in th* imme- - ,  .. I . 
, . . ': :- 'diatelj: .follodring''meetiijs' of the Faishad for co,nsider~tioa, ,and the .'- , .',* . . ' . I :.-. . ' 8 ,  pa , . . 2 -  . .  , rishad - ,may ::grant;. or,- refl.~!lse $ermidsion; ' . , , ' . . . .  . , -  '.'.51!.,1(! ',:: . .  I . . /  ,.' :,: .'t! ."..... -,-  . < ,  a >  .. , . . . . . . . . . . .  +,  - .- 

. . 

. . . . . . .  
- -1:-Substituted by Orissa Act 17 of 1993 --.I 2 -(ii)--- '::; ::;, j-i ;,-- :-!;,:, .--' 1. - . - .: - - , : 



. . .(dl Where .such refusal of p;tmission. shall resulr in ,absena f log  three ?I!:  .. . . -c~ns~u;~ve,-,.~~~ti<p,, ttie Piiijhad ';shall -'specify :'i'i-, thelresblution 
Gheihd~. the appllcaht shall-'czagk td cdntinue as a'-member, President 

. or Vice-P~eside~t, as the case may be, 01' the Farishad; 
, , . , , - m , 1 . ' . ,, . . . 1 . I,, ,j , ,  . - ,  ,,,,,v ..,. : , - .  , 

\e) aa.3 absence witboil sb appli&tion de+iicd ' under '-clauiY &\ or @) 
shall EK deom~d to be an absence w~thout permission. 

) , , :!. ;-; > l ! : > J  -qf,-.!!::>-,: ; , . if:]  ? . , , I  ,.I ,, , ) ]E 

Explanation-The meet ia  which arc adjourned p~thout trans,act~ng any business 
shall not be reckoned as ordtnary meetings"of th'e' ?Pirishad'; 'or' : d o : . ;  I('{:  , 

':'i 

( i v )  bsi ng a legal practitioner, apMis :br: acts',a's such against.,the, Parishad. 

(3) Where a pzrson Eases to b: membzr under !;clause i ( e ~ f a f : . ~ . ~ b - s ~ i p . ~  (I), he 
shall be restored to office for such portion of the term of office as may remain 
:unexpired ,ak .the date ,of -such~_restaqati,on,, jf: the ss@ence, is ,reversed.. on,gpashed on 
a p p l  or revision o r  the oflence is pardoned or, the disqu~f icat ion  : IS ,,remGvbd by 

. , an o~der of the Gsvsrnment and any person fdling the ncancy ' in' lEe-interim 
p ~ r ~ ~ d  shall, on such rzitoration, vacate the ofice. 

- , 

- - .  
- +.,. . , , :,> iI>!!< ' i r ,  .,; J,! : .', - ; ,  I . ,  ; I ;< ;; 

ibau one (i) an elected o%cz in any Samiti or Gram? Eanchayat; :or , j 2 ,  , i : ,  m 2  'I , > [ :  I l r  : - ,  ., 

i elmxed (ii) an o%ce as a m:.nb:r o? th3 H loss of the People or of the Council of 
O ~ Q C .  ;!,2:. . . :- .States or,of the State Legislature. . c ;  :, ', . .. , ! i ; I> , - l !  :, .::-,!,, ,:. , - >  

(2) Where a person i i  elected as a rnzrnb2r iof ths:,harisbad-- .. . 
" '  i ! " C  . , - 

, , i )  while holding an elediv.: oEce under. a n y  Samiti , or Grama Panchiayat, hc 
- ,,' ' ,'.shall be 8cerned fp:)ave ocined to h'of&'fhe fi , nt J : ' : , :  Pected d0icb;' or - 

(iij while cantinui& i s  s member oi thC people or-of th8,$,uncil of State 
or of the State Legislatwe, he shall be deemed to have ceased to hold the 
elected ofices in the Pafishad, . . ! - '  . , -  . , ,  . , , ., 'm , ', 

on Ad from the expiry of a ~ e r i o d d f  '[seven days] irom the date bf publia 
,ation of his name under sub-section (2) of section 6 unless he submits within that 
per~od his resignation in t h i  priicribed.manner, frdm one.of such oficds]: . 

District 34. 11) Whenever it Is degcd, lhat any member of a Parrsbad IS .or ,bas become 
j . judgelo disqualified, or whenever any such member is himself in doubt whether or not he is  

dsidc or bas become disqualified, such member or any other member may and the P r d -  
westlon of den t  at the' requFt of the ~Parishad~;shall, apply :.to. ; the District Judge;' having 

jurisdiction over: 'thk plaa' : yhere the - offioe!~ of thij parjihad, js situated, for a EBtim. decision on the allegation or-doubt. , ':: . . ' I  . . 

(2) The District Judgc shall, after holding an  enqui~y in the pres~ribed mannea 
' determine ;whether'-or not' such member ' i n  br h ~ s .  bec+me disquilificd and his 
'--'decision,s,h~l"be-final. , ,  : . . , . ! ! ;  , , . ,  

- .  , . I :  , .  
. I I .  . 

, ,  , , , I .  

(3) pending such decision t'he memkr s b a ~  be intitlid . t i  act:*s if he not 
dlsquali6ed. 

3Nomimti0~ 
on failure of 
dsctloa and 
muvati on 
in ctrtain 
mes .  

. . 
. :;35.-. 4[(l)pf:foi any w s o n  whatsoever ihe  electorate fail& to return a member in 
aeeordan~e wdh.the pfovjsiom of ckuse (aj of ~ ~ h a t i o n ' i ( i )  and subwdion(3~d 
section 6, a fresh electron shall be held i n  respect of the vacancy on such dats and 
in such mapnor as may be precdbed and In csse the,:eworato still fdls to raurn 
a member :'such fresh eleclioa, the Givcrnmentakau norninak a prson who is 
dhonrise el~g~ble to be elated and the person so , s&& subjmt to the 
provisions of sub-section (2) uf suilion 33, be dwmid to b y e  besn vllidly and p~aperly 
elected. .- . 

-- 
, , / .  , - 

, . 1. Imcd by Ori w Act a7 of a993 a. 43 . - . ' -., , .. 
2. S~bslrited by arisrn Act 13 of2go1 a. 5 . . .  

- . '  . , . . , I  ' . L I I . . . . 
3. SuktrlkQ by Orhsa A C ~  4 of ml a 5 (I) 

. . .  
I . '  . . , , 

4. hum b9 m h  AH 1 of 2901 8, $ (1) ' I .  . :  . 



THE . ORJSS3 . . . . i ~ l , ~ ; .  Z I L 4 A P q S I S ~ A ~ A C T  L .- - .  ,A  . . K O . ~ / j t ;  1991.- !. . . 
[Orlssa Act 17 of 19911 . 

!I$:;/ ; .- .  ,3; !;<;:,jm-l! 

: i(Sec. 35-39 
~),;l.:#,<,')--fj: ,>;? , 

'((2) Where the s:qt of any msmbzr is rzservej under sub-seciion (31 o f 
wllon .6for.q?yu:pjrticu!gr .categgy :;?n?. fP_e_,wGg.v?rgme,n!. f?ils . to.. ,nAa,mi,n?te) under 
sub-section (1) a person to such s2at for n~n-mailability of any eligible person 
:belon2i,ng-,to,,th~t,:.categ~ry,. ,such ,seat,:.shall, ,op!l,reco;nqzndat~on;i being: made to 
:that effW ,tiy -014 C?~!~G!~OF. . , ;~?  d c r c q p d ,  b.Yl t h ~ , :  G,+y$rpe.qt aQ.er,, j puch enquiry 
.as it.;wy,deem fi<and:sb_a7ldthGreaf(&t, b:.fillgd,.u~,,by~,fre_sh election]..ri!!., 

I Oath of ' -  J~!-(I)  e ~ ~ ~ $ ~ $ ~ ~ b m b a i ' - $ i d ~ U d i ~ &  tda C~dirps$i$i!!,i6d th$ vic&hajrc ] and- person] of (he Patishad shall, bzfore t a ~ n g .  hi$ ?&< h~ke'ilp'h 'Siding of the 
Pacishad a n ,  oath ,or aGmmntion of his alle~iance t.0 the Coost~tution of India 

.id:,the followingfdrmJdamely:!-, I .., : !  . I ::!i . , "  _,. . 
' i f .  - J . ' j : ! , :  : ,,.*, 1 ,;, ~ > ~ ~ , i , ]  ,:,;;a i:,,i, 
,,. .. i.:,':)l,.. -. ., . . ., . . .:: .,,.. . . ,. : . ; .,, . haylpgj, b~coge  a,.,@e+~/the %baimerson/lhe 
Vice-Chai'iperson] of tAe Ydrlshad , - wear:, dG.,,rbe , , y m c .  ,qf,, GodlSolemnly &m 
that I will bear true failh and a l leg ian~ Co the donstilutibn 01- as by law 
established that I. will:: fajchfu lly: piscbrge, :. .thq ,;duty . ,,upon!. qFch,. . 1.; q about 
to enter. 

. , 
, . - :, (sir,: ~ h ; : ~ ~ ~ ~ h ? ' ~ ~ ~ b ~ ~ , ~ ; ~ ~ ~ $ i ~ ~ ~ ~ ~ b ~ ' ~ l ~ ~  ~ j ~ ~ ~ t i ~ i f - p ~ ~ ~ ~ f i ]  ,+h&jfaib to 

"&ke;.:,$ithih ., threetf'mbnths:~f -jf+id.;d2ife wlfh"effect 'f&m 'w>ii:hh;-he: holds office 
. 6 p a t  -any- one of.the*hst-three' m&eeti~g'~'bffhe"~~ris~id~.whch'ever is later, the 

I oath or afirmation as aforesaid, shall cease to hold ofKce!'as"such 61 *I 
- . and thereupon, r he seat shall., I p m e  , vac,an!. : :  . , , , , , , , . . .  . I : -  J I . ;  + . . ., .. I .. ,. , , : . J  [ : ; A , , .  . , I  . ,  ;.I? ! I  ' 

!-j:.: 13) e [ , - N o ~ . ~ ~ h  I m~mb:r. ~ b ~ i r i : r ~ g h  or!: v ~ e e - ~ h ~ i r ~ : r s ? n ]  shsll,,take h i s  seat 
t a m2ctlng of t h z  Piaishad or do any act as such '[ ] unIess .he has msdc 

oath or drmal ion as provided i n  this section. , ,t -. -. . .  .. , ,,, , ,  !', 8 ,  ' .,-., ' - .  , , :: i!,, - .  ( -,\ j 
b u n a l i o n  - :. .: 37.- TC&; ~ik'i id,e~t,,  , .Vjce:FrcsidcQt ,'or. ,spy member,: of, ,ihe a  irish had may resign 

f m i d e n t  his, offix .as such Pickidept, .qicc-President, qr member by. givlng notice in writing 
tiwnai- to iht% Pariihad. Except i n  a care here the perrqn rc$goibg deliviir the notice of 

and re-ignation prsonally ro the Chief Executlva Officer, such osmr slid,' on receipt of mamh' 
a notice of rciignatlon, obtain coafirmation. fi om:, the person conce~ned an lo ill 
genuineness. A resignation .dclive~ed. .personally. or confirmed, as:aforvd, shall take 
effect on :and from .the date on which the notice was received. , , , . . 

i o n  3s.' (1) ~ > ~ w ; l h \ l a r i i : ~  anithi& cJn~aideh ' k ' ' a a y  lap- for the t~me  be~ng in 
membt~hlp force, the Chairman of a Samiti sball case to  b: the Chqrman witn effect from 
of Chairman the date on w5ich' he czases to b;, a -a:rnb:r . oC the '.Par shad by, tendering his 
in tbs samlti. resiganation.. . or ,i;therwise., ,: ' I , ,  , 

i 
1 ... 

,. . , - 6 8 
, 1 - 1  ' . -  - 8 - -  . , 

! 

I 
(2) In the a ' c l l e  of dirrolulio or supcrserrio a J of a .  ~ a m i l i  '.the.   venue 

Dl~iqional Comm~ss~onet shall nominate a pjrson to represent the Samlti In i h t  
! - Parishad during- - the ptrrod: of, 'su,h di5solution- or supersession, - if such; person is 

otherwise eligible' to Lie-,,elected as a ,~membtr :of Such Samiii,.and the person so 
nominated shaU, for all puposes, be deemed to be a member of the Palishad. 
.., 0 ,  

vmolno . . 39. (11 Wdere at a rnratiop of ( h ~  Parisad spe,c,hlly &nvened in, tbal behalf 
m ~ f i d c m  a resolution is passed, supported by a majority of not; less ,than two-third. of the 
egabut total memb~rs having a right to vote, recording want of confidence In the 
President ,President or ~ViceResident , of such Pariahad; thc raolu tiori ishall forth w~th,,be pub& 
8ndYfoo- shed by such authority and in, such manner as-iniay; b prescribed: and with c&ct 
Pmidcntm horn the date af such pu blicat~ori~ the Presideah or ,Vice-President, ,,as.: the case may 

. - ,  be, shall bz deemed to have. vacated office. . , , . ,.. 
I :-I (2) -Iq c?,nv:ning) a ,m:etlns under sub-3,ution (1) and in the cpnduct:of busi- 

ness at such mzet,~-ng t h ? , ' ? r ? ~ u ? e ,  herein;speci6@ shall. be follo,wing, +ely:-  
I ... . *  . . . .  . ,  . . , . ,  1 1 8 .  , , 2 + : ;  

! (a) no such meeting &all be convened except.,on a requisition signed[ by-at 
. , least one-third or the members with, a right . t o , ,  vote, along with a copy 

of,  he , r~olut?on prcposed to' . be moved ' at . . , . : . . . ; , ' J ;  ,the mletl~n&; . , . 
,' , :,< , j I ~ c d ~ b y 0 r l w a ~ c t 4 0 r ~ o o i 6 . ' s ( i r )  ' - . I '  , . 

! :,: L ~ m d b y  a . A g  17of1993s, 14(a)(i):,' , - ,  , ,  . . .  , , ,  , 

..' ' - j.subrtftliied byibidsm14la)(il) ;-: . . . J  -': ,. .,,',,i ;; ! 
, . 

' " 4.~u6&tulcdbyIbids.14'@) : ' 
- . . . I  . A 8 , '1  , I :  

. -  . 
5. omlttod by ibH r I4 Ib) , ' "  " . .. - 

. . 6. Subsdt!Xod by lb@ 14 (c) . . 
7. Omltted by Ibld'O. 14(c) . . -- . . . . .  

. . , 1 j ,-, - ,;' ,; 



;ii* : j  : I ,  7 I !3.,'. r,.I:0] 
[Grissa Act 17. . .  of 19911 

. . ,* . , ! d ) ,  

*.,, < , . J 1 '  

. . (b) Lht riquisit idn Bhjll: g a&d&~~dd & : t h $ . ~ ~ v k h u e  d i v r s i ~ f i d l  cd.mmjisioiiw; 
I . '  : ,,! :.:, , : : . I  - !' . . I .  . - K c  :: ' ,  

- . ,  . -  .< ; ,  I :  .,-,:; , ; ; ,  ; ,  , , 

:. :(c) 'TC! ~ < v & u d : : ~ i \ . k i ~ @ ~ ~  ~ & L i s ~ i d ~ i , ,  6 3  ,fedEpPbfd &dh iequisitiob shd 
' !  i - : .t,he d;8te, il &$f>jaa dGck i bf.~,idbh metti'&: i ~ a  @i.;e -;holies' of the 

sarnel,tb:'iII; the;,&&6eis'-wilh' it ,right: to-.vbfer,ia16ng'! with-a cbpy of .. i!,r:r~..:.j: -,- the, requisi!i.qn -.., a n d ,  06 , .the ,.prop.oscd. resoIutiop a t .  least aev$n clear 
, - ,: : , ,  .,;d%is!+eFpre:fie .:. , .  date ,.. s @ ' ~ $ i " , .  ' , , .  . - (  ' ..... " '  i'- - '  : J : !I,? '. '< . * !. ,: . - .  -, . , ! # ,  ! , - ,-, , .. - . , J  ' :. ! ' , '  , , , .  

(4 I he Rcvcwe ~ i v i s k o d  ~ommisiioner-.or when, hp -is: unable: to'-attend, 
II i.: , 

. , , . .  2 - ,  . 
. any other Gaz~tLed. OEcer oot below the rank of a class-I qfficer of 

, - . - the' State--Civil' Service, au't hirised , by him, shalk p s i d e  :over ,and conduct - '., : > .: - 
- ,. --, . , :I.., ihefpro'?edibg of the aeetihgs'; .,I -'I ,-< ': . ,  . , . ,., ,,.' 

h , .  ,c: . '. .. . ' . r ; f , : !  j , . - - - ,  , -  . . . .  : 1. , . . ,  . . _ .  ! '  .. i - - 

:.. ..I:. (e) th'= ~dt iog  a f  all! such me&ihgi-$bai~ be by:slkret bil l i t ; ,  . ,  , ,  . . , 

-, -, . .  . . 

: L :  ,i(/-), no 3uch meeting,slgll stand adjournep to a su bsequect datee,and no item 
: : F., , - , , of -business bther than the resolution for- recording want ,of : conEdence 

, . . ,. in the' Presideit, or! ., . the Vice-presiden~ . . shall , , ,  be takeriup' . . for -I- cons~deiation 
r .  . - . at . the . meeting; , , - , .:f.... ': . ., 

(gl no such resolulion shall 'be raced up for cbnsideiati6h uitlkiiuit has bee*, 
. -:proposed :by  one member' and has been seconded. by . another member 

,. -. at meeting ; . . . .  . :  , L! . ' ,  !, -, , 

, ,. , :  . :  , ,  , .  
. - .. , .:: I ' , - 1 ,  i , . 

(h)  dter the ~e,s,olutian i s  takn up for conbi$&aiipn, the .memberproposi& 
r .  . .  the-rewIution mKy open the' d i s cuss io~ ' ther to  and'l'bther members may 

speakbh the-ibsblufiirh ih teeordei,- inwhich they ~ f i  called,upon by ' 
. . ,.. the- piesidik Officer : . , -  - . .  . - - . .  , . 
- .  . , ,  , 

. , .  - .. , > .  

, . 
I , '  

Providedm that' no mem& shall, unless so permjtted by the Presiding 
.. ... . Officer have tlie right to speak more than-once a'nd kf any member who is 

called upo;ii:'does not speak he shall not' be entitled, except by the per- 
. . mission of !he Presiding . , ,Officer, . ,  to . speak . , . .  at a ( later stage 01 the discusion; . - .  

, . . ,  . . 
. ti] ~ h k r c  'the @iesid& ,&, ah !he, . may , Be, tlie Vice:Presidrnt against ' ) .  . . -  

~ h o m e  the resolution has been tabled, is prFsenl, he , shall' be' given 
an opportunity to spcak by way of repIy- ' tc  the resolution aria the 

, . -  . . , 
, . .,_ discussion madc. at the .meeting; . . , . . , 

. :' c- . .  - . . . . . . . .  ' - ' ( ;  

" , ,{,I the ~ r k s i d i n ~  officer A&, h :the time withi.n bhich,each member, imluding 
I ; - the President and. the Vice-President, shall .conclude his speech; ;- . - 

, ., , . , . ,. , 

(k) i f  the oum be; ' of mimbers prt>ent i t  ' the ~ e e i i n g  is less than a majority 
! ,: L? : 

. . . . ,, of two-thild ot members having a right- - to  vote [he iesoIution shall . . , ,. , -stand 'annulled ; - . , , . . . .  . .. - , . . , . .- . .  c 

, . . A .. -.. - ..id' '. I .  . , .. m 1 . .  . . - . ,  

-:. . . I  -. ;'(ij -if the: r,eolution: is. ., passed at thc meetingi;supported.m -:'by . a majpriiy ' 2 - t : ~  -:' .,of, cWb-thirds OF @embers hv ing  a -right , to  vote,. ihe Revenue Divi- 
, ':.;- , : . - - ~iana1~~1Com~issioner~~ sbalI fo+arded. the. resolulion to - the authority 

prescribed in pursuance of su3- section (1). . , , 

- / : J \ :  l r  0 '  

-- . . 1.113)' ' ~ h e k  .a .  kceking : ha& , bFen held, ih8- pursuadcc : of sub-se~tion (21 far 
r&idiiig.+ifiI of cdrifidehte '-i-ri the'piesident-or VittiPrekideit, is the case h a p  be, 
: no:: fresh, iequisition :for, a meetiog.sha!l. be, ,painrainable .:- - - -  , . 

8 ,  

- [a) in cases frilling in& . c la is i s  ' (kj- aid , (I)' &f the .-sitid , sib-section or 
- where- th'e resb1ubbd'-is'- ,defeated aft& beihg.doisidered-at the meteling so 

held; before theexpiry of one year from--the:+ate of such meeting;* or 
. .< ! : l L  . ,. !.. . . 5 ,  I ' "' ,:I,- , 

(b )  where the nolificalion callink' kfur; g e ~ 8 f ~ ) ~ , 3 ~ k q i o ~ ~ o  :tl&,li~arishad has 
already been published under or in - p~'rsy?@~,?~~o:.:iof; .. . .kjiVb?$t$d .I , 1 ~ 2 ,  ,L:. ,- (2) a f 
section 7.1 , : r : )  ki a ,ti,#,' ,:,i .';>ljifcc? ,: 

\. ;-i.~k!!;'';-:;u:1:;d:!?, :) - 
!,& p: , ?  :.,,x!- ' I - '  >A-:... . . - . . . (:' , - 

1. Substituted by Orisaa Act 22 of1994 s. 3 
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(Secs. 3-7) 

(4)'Without prejudice Fo the provisions of sub-section $1 no requisition under 
subsection (2) shall be mantainable in the case of a Precldent or Vice-President 
a6 the case may be before the expiry of I[ two years] f r ~ m  the date on which 
such President or Vicc-President enter ofice. 

. , 
~ ~ s n a t  1[40. Where a vacancy occurs in the office, of an elected member* or ?T the 

Chairperson or Vice-Chairperson of J Parishad ' by reason of death, rsugnatlan or 
otherwise of the person holding such ofice, the vacancy, shall be filled up, so far a s  
may. 'be, in the same manner as provided for that osce in section 6 or 8, as the case 
niay be and the member or the ahairperson or Vice-Chairperson so elected shall 
hold dace  for the remainder of the tern1 of ofice of the member or, as the case 

! may , be, the Chairperson or Vice-Chairperson in whose place he has been 
i elected.] 
I V w w  not 41. No act or pl.oceeding of thc Parishad shall be invaIidated on account of any 
I 
I i n d b t e  vacancy in the membership or any defect or irregularity in any such act or proceeding, 
I not affecting Ihc merits oi [he case. 

. I  

- a[42 X X X ' 1 . .. 

mambtr - 43. (1)Save as provided in section - ,  10, no non-o5cial member of a ' Par isad shaU 
torec~ivc receive or be paid any salary or other remuneration for services rendrcd by 

. him in any capaciky wbatsotver except with the sanction-.of the Government but 
tion. shall be d o w e d  travelling allowvance for su'ch purposes arid at such rates as may 

be " ' prescribed. . . , . .  
'[ (2) X x .  X 

r , ,  1 .  , . 
, , j '  .! . -. '.:!., . 

Preirkub 
ViC+PmC - 44. (1) The President;: thc ~ i k e - ~ i e i i d c n i  and "the ' em'ployec5 of t hc Parishad 45 of 1860. 
dea and ~haU be deemed to public servants within the meaning of secrion 2 1  ,of tile I aployces to p d ~ a n  Penal 'Code. - . -  , ,  

- I 

lm public - .  . .  , . 

servants. (2) The employees of the Parishad shaIl Ix governed .by the Orissa Goveriynent 
. , Servants' . Conduct Rules, ,1959. . . 4 . .. 

, -  , .  . - .  , , ,. . - . . , I  . 
I ... 

n? td lon  or 45. No suit, prosecution or other kgaI proceeding - shall Iie against any person 
I 

, ( # '  

i 2: id respect of. anythidg , dqno br-.,intended to b~ done , in good faith v nder 1hio'Act ,". , 

nct . or' ..... the' I ,. - rules made 'thereunder. 
' 

-1  Notict of 46. No suit or other legal proceedings shall bc instituted against any parishad' 
I rukor or the fresident, member or employees thereof in respect of any act purporting 

prmdink to be done by them in their o£licial capacity, until the -expiration of two month 
next aher notice in writing has been delivered to or left,- 

: (a) in the case of a suit or - prdceeding againsi the-Paribhad, at the ofice 
' .  ot the' President; and : . ". "' ' ' . .  , 

I 

fbj In the case 'Crt .'a suit or proceeding against tde President, 'member or 
empIoyms, at the office of the Parishad stating the cause of action, thc 

, ,. ' .  , ,:. .. . name , dqcsiption end place' of- residence: of tlie plaintiff or peliitoner 
j . i ' -: ,and. lhe .relief whichhe chima, add tht plaint or- petition shall-'contain a 

- 1  statement that such nbtice bas been'so delitersd or left. , 

F s I o n  mud . - : 47. (1) The .Government may, either suo tnotu or oqan application f ~ m . a n y .  person 
k n e w .  ~ntm&tk$, <?iU :for andt :wi&e  tbe. , recgrd , of a Parishad , , : in - repect of any 

p&&iding ~ n c l u d ! ~  spy; prgcrk+jhg ., under.. scction r39. ar the. ,~~rec;tness, logatity 
oi propriety--of ahy dec~ston or order, pabsed therern,,and if,: in any,casg,.it appears 
to the Governmeat that any such decision or order sbould be modified.' annulled 
or , . reversed,gr L l - i , , ,  ,!., , remi) . - . ,  ted . .,. for. j: . reconsider.a!f.iqp , .,. . . . , . - . ,  ! . bey-may.pas& .. L., : . $ , . -  orqqrs , L . ,  ,.,?. ac:c?r4ini$y.l - . - -, - . ,, 

. - .  -, , - - 
._ :-- ' - 4  . ' 

- ..-I..._ - ".-, ... 
1. Substituted by Orissa Act 1! of 1993 a. IS , ~ ; ~ ~ ~ ; ~ ~ & M M ~ t u f ~ d ~ ~ i i - ~ i ; , - l &  ,::j ':.:?; F,: ::; ;: i : ~  :::::'*,' :.i::.iy- i,:::,, , :;< .!:', 

...,- 3;-.-Substitutedbyfbids;,lQ+- . ..-.--.--- 

4. Omttod by OFlm Act 17 of 1993 s. 18 : ,3  i + , ? i * ; : [ ~ j : - a . , t : : : ~ - ~ , ; ~ ~ 2 ; , ; ;  !7,:,';; 
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Provided that the Government shall not pass any order prejudicial-.to any 
party, unless such parly has had an opportunity aC making a representation. . 

(21 The Goverment may stay the execution of any such dccision or &rd@ 
pending the exercise of their powers under subsection (I] in respect thereof. . .  

(31The Government may,suo motu at any t i m e o r o n a n a p p ~ c a t i o n r 4 d  . 
from any, peison interested, within ninety days of the passing of an order udder- 
sub-section (I), review any such order if it was passed by them under any mibt*, 
whether of fact or of law or in ignorance of any material fact. The ovisioas 
contained in the proviso to sub-section (11 and in sub-section (2) slia F apply in 
respect of any proceeding under this subsection as [hey apply to a proceeding 
under subsection (1). 

(4) Every application preferred under sub-section (11 or sub-section (3) of thIa 
section shill be accompanied- by a fee of H t ~ n  rlipees. . , ,., . . . . ... , . 

DelWIon 48. (1) The Government may, by norification, delegate aU or any of their 
of powcra. powers under this Act except those conferred upon them by sections '3, 23, 28, 

29, 51, 52 and 53 to any person or authority sub o~dinate to them and may 
in like manner, withdraw any power so delegated. 

(2) The exercise of any powers delegated under subseclion (I) sball b i  subject 
to such restrictions, limitations and conditions and to such control and re'vii~on 
by such authority as may be specified in the notification. 

timitation. 49. No suit or proceeding referred to in section 46 shall, unless it be e 
suit or proceedjag for the recovery of immovable property or, for adeclamtion . . ,  

of title thereto, be commenced after the- explry of six months horn the date of ,. - " 

which the cause of actron arose or in the case ' of a continuing lqjury or damage . , . , 

after the expiry of SIX months from the date of cessation tbereot. . , , .  , 

~ s o ~ a r g  50. AU amounts due to  be recovered u ndei this Act , shall, without prejudice I amounr d m  to any other mode of recovery, be recoverable as s-J of kind ra~onuc. 1 to Puisbad 
I  POW^ to 51. (1) The Government may, aftw previoue publicatloa, make rula consistent 
I make rulea, with the provisions of thb Act to &v out all or 8ny 'fof the pruposes] of tbis 

Act and prescribe forms for any matter for which they consider that a form sbould 
be provided. 

(21 In particular and without prejudice to the . generality of the foregoing 
powers such rules may provide for- 

(0 the condilions subject to whcb property may k acquhad or transferred 
by sale, mortgage, lease, excha~ge or otherwise by a Parishad ; 

(lii) regulatia the duties, functlonb and wwore of a Parrshad ; 

(iii) generally determining tho relations betwoen Otame Panohayat, Samitis and the 
Parishad for' the @dance of Parlhbads in elI mattefa cokected with the 
carrying .out of the provisions of thls Act ; 

(iv) regulation of 811 elections uu6e1 thie Ad, including deposits to be made 
by' cindidates at en election, ta the of8a of the,Frdsidb.nr, thc coodltion? . .  , 

f o ~  forfeiture or refund of such depb6it arid - the, -qudfl~t idri  .. . I of -  , b .. 
pro@osu ' or seeondal 

. . 

(v) spaclfyin8 tbe sea$odbflirp of the dlstdct hil 6BCreie of the ~ ~ v a r ~ m a i t  
10 ?be Parl~bade i . . - .  

(vl) any olbm matter which has to dc, prOscribedunder t b l l c t  
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Powa to 52. (1) Subject to such rules as may be made,-a Parlshad may, with the - by6. approval of the Government, make bye-laws for carryrag out any of the purpo~a l a a  for whch it is constituted. 

(2) The Government shall have power to make rules regarding tho proCtdure 
for making bye-laws under this section, the publication thereof and the date on 
which they shall come inlo effect. 

IMW of 53. (1) The Government may, from tlme to time, with a dew to eawrld 
a d  the proper functioning of Lhe Parishads and the proper Implementation of the 

pprvirions of this Act iuuo such administrative orders, directions and instructions 
ae they dwm fit not inconsistent with the aforesdd provinions and the rules made 
thereunder for tho guidance of the Parishads. 

(2) Without prejudice to the provisions of s u b l i o n  (1) if any doubt oa 
dBculty arises in giving effect to the provisions of this Act, the Oovernmcnt 
may, as occasion may require, by order, do anything whIch appears to them 
n v  for the purpose of removipg the doubt ordifficultyl 

Provided that no order shall be issued under thls sub-section after the expira- 
tion of a period of two years from the date of commencement of eecdon 1 of thjr 
Act. 



-$I 
ORISSA ACT l7.OB 1993 . . . . 

THE ORISSA ZELA FARlSHAD .(AMENDMENT) ACT, 1993 

TABLE OF CONTENTS 

1. Short title and commencement. 

2. Amendment of Section 1. 

3. Amendment of Section 2. 

4. Amendment of Section 6.  

- <, . , -  
. ,  

.5. , hserlion of new Section 6-A. .. , , , 

6. Amendment of Section 7. 

7. Amendment cf Section 8. 

8. Amendment of Section 13. 

.9i .Amendment of Section- 18. 

10. Insertion r f new Section 3 I-A. 

11. Amendment of Section 32. 

.12. Amendment of Section 33. 

13. Insertion of new Section 33-A. 

34, .Amendment of Section 36. 

15,. Amendment of Section 39. 

16. Amendment of Section 40. 

17. ,Omission of Section 42. 

IS. Amendment of Section 43. 



ORISSA ACT 17 OF 1993 

[Reedlved ?he assent of the Governor on the 28th August 1993, fiat published in an exhaordintlry 
faue of the Onssa Gazette, dated the 1st September 19931. 

, .. 
AN ACT TO AMEND THE ORISSA ZTLLA PARISHAD ACT, 1991- 

BE it enacted by the Lapialature the State of Orissa in the Forty-fourth Yea. 
df the Republic of India as follows: - 

Short lltIo 
md cornmen- 1. ( I )  This Act may be called the Orissa ZilIa Parishad (Amendment) Act, 1993. 
mmt. 

(2) It shall wme into force on such date as the State Cfovernment may, by 
notification, appoint. 

a d m m t  2. In section I of the Orissa Zilla Parishad Act, 1991 (hereinafter refmcd to as Odm Att 
of Section 1. the principal Act),- 17 of 1W. 

(a) in the marginaI heading, for the wards "and commencement", the comma and 
words ncommencement and application" shall be substituted ; and 

(b) after subaection (4), the following aub-section shall be inserted, namely :- 

"(5) Nothing in this Act shall apply to the Scheduled Areas referred to'  in 
clause (1) of Article 244 of the Constitution.". 

h d m e n t  3, IE1 ~ection 2 of the principal Act, after c l a w  (a), the followiag clawes shall 
OfSectionZ be insaned, namely:- 

(a-1) "CouncjP' means the State Council of Pariebads constituted under 
section 31 -A; 

(a-2) "Election Commission" means the Shte EIcction Commission comis thg 
of a State Election Comrnissioam appointed by the Governor under Article 243-R-of 
the Constitution; and 

(a-3) "Finanw Commission" means the Finance Commission constituted by the 
Governor under Article 243-1 of tho Constitution; 

~ m t n d m o  nt 4, For Section 6 of the principal Act, the fo1Iowing section shaIl be substituted, 
of S S t h  5. - 

"6. (I) The Parishad shall consist of the following members, nameIy :- 

(a) one member elected directly on the basis of adult suffrage from every 
constituency witbin the district; 

(b) Chairman of eacb Samiti situated within tho district ; 

(c) every member of tbc House of the People and of the State Legislative 
A~scrnbly representing constituencies which comprise wholly or partly the 
area of the Parishad ; 

(d)  members of tbe Council of Statea who are registered a6 electors within 
the area of the Parishad. 

For Lha Bill See Orim Gmtk Extraordinary, dated the 19th July 1993 (NO. 953) 



Explanation -For thc purposefi of clause (a), "cons tituenc~~'~sha11 mean a coasti- 
tacncy as may be determined by 'rules subjcct to  the provision in: Article 243-C of the . 
Conetitution. 

(2) The names of the membcrs or thc Parishad shall be published in tho 
Gazette. 

(3) (a) seats shall be reservcd for the Scheduled Castes and the Scheduled Tribes 
in every Pacishad and the number of seats so rescrved shall bear, as nearly as 
may be, t hc same proportion to the total number of scats IC be filled up by , 

direct election in that Parishad as the popclaljon of the Scheduled Castes in 
that Parishad area cr of thc Scheduled Tribe6 in that Parisbad area bears to 
the iota1 population of that area and such seats shall be allotted on rotation 
to diEerent coostit~encies in a Parishad: 

Provided that where the population of thc ScI~cduled Castes t-r, as the 
case may be, the Scheduled Trtbes in a Parishad area is not s s c i e n t  for 
reservation of any seat, c ne seat For thc Scheduled C~stes or, as the case 
may be, one seat for the Scheduled Tribes shall be reserved in that 
Parishad arc3. 

(b) As nearly as may be, but not less than one-third of the total number of seats 
reserved under clause (a) shsll be reserved for women belonging to the 
Scheduled Castcs or, as the case may-be, tho Scbedubd Tribes: 

Provided that where only two seats are raemed for the Scheduled Castes 
or, as the case may be, the Scheduled Tribes, one of the two seats shall be 
reserved for women belonging to the ScheduIed Castm or, a6 the case may 
be, the Scheduled Tribes. 

[c) As nearly as may be, but not less thsn, one-third (incl- .ding tho number of 
seats reserved for women belonging to the Scheduled Castes end the 
Scheduled Tribes) of the total number of seats to be filled up by direct elec- 
tion jn every Parishad shaIl be reserv~d for women and such seats shall be 
allottcd by rotation to diffiren? constituencies in the Parishld. 

(4 The procedure regarding reservation of- seats for the purposes of cIau~e6 (a) 
(b) and (c) shall be such as may be brescribed. 

(4) The election of members specified in claluse (a) of sub-section (1) shall be held D '  

in the prescribed rnan1:er : 

Provided that where such election is contested on po1itic::l party basis, the 
candidates contes:ing such election shall use their respective party symbols. 

Explatralion-For the purpQsc6 of this subsection,- 

(a) "candidates" means candidates duIy sponsored by respective political parties; 

(b) "party symbol" means the symbcl allotted to a particular politica 1 party 
under the Elections Sy rn bols (Rcscrvation and Allotmcnt) Order. 1968, and 

(c) "~oliticql party" me2 ns a 'Nationzl Party' or, 2s the case may be, a 'State 
Party' w~thin the meaning of paragiaph 7 of the Order rcferrsd to in 
clause (6). 

(5) All the members the Parishad including the ~h3irpcrson and the Vice-Chair- 
person thereof shall have the right to votc in the meetings of the Parishad.". 

Insertion 5. After Section 6 of the principal Act, the following section shall be inserted 
new EcctIon namely:- 
64. 

S~lperinten- "6-A. ( I )  The Superintendence, direction znd control of thc preparation of 
den=- dkec electoral rolls for, and the conduct of, all elections to Parishad ; shall be 
tion md 
control of vested in the Election Commission. 
elections to 
vestinStare , 

Eledion (2) The condition of service and tenure of ofice of tbe State Election Cornmi- 
~ommiiuio~ .  ssioner constituting the Election Commission shall be such as the Governor 

may by rule determine under clausc (2) of Article 243-K of the Constitution. 

(3) The Governor shall when 60 requested by the Election Commission, make 
avaiIabIe to the Elrction Commiwion Much staff may be necessary for the 
discharge of its functions.". 



Amadment 6. For Section 7 of the priacipal Act including its marginal heading, the following 
Of '' section shall be substituted, namely :- : .  

, , 

Dnrailon of "7. (1) Every Parishad, unless sooner djssoIved undcr this Act, shall continue for 
Parisbad- five years from the date appointed for its firest meeting referred to in Section 8, and 

no longer. 

(2) An election to constitute a Parishad shall be completed- 

(a), befcrz the expiry of its duration specified in sub-section ( I ) ,  or 

(6) where a Parishad is dissolved before the expiry of j ts duration, before the 
cxpication 01 a pericd of six months from the date of its dissolution : 

Providcd that where the remainder of the pel iod for which the dissolved Parishad 
would have continued is less than six months, it shall not be necessary to hold an 
election under this sub-section for constituting the Parishad for such period- 

(3) The Parishad constituted upon the dissolution of a Parishad, before the expira- 
tion of its durztion shall continue only for the remainder of the period for rvhich the 
dissolved Parisbad would have mntinucd under sub-section ( I )  had it not been so 
dissoIved." 

b e n d m a t  7. For Seclion 8 of the principal Act, the foIlowing section shall be substituted 
or ssaioo 8. namely : - 

"8 (1) The members of the Parishad specified in clause (a) of ~ub-6ection ( I )  of 
Section 6 sbal1,- 

(c) at i t s  first meting, which shall be convcned after publication cf the names 
under sub-section (2) of Secrion 6, elect in the prescribed manner a Chair- 
person from among them ; 

(b) at a subsequent meeting, which shall be specially convened for thc purpose 
within th iny days from the date of the 'e!ection of the Chairperson, clect the 
Vice-Chairperson of the Parishad - from among them : 

Prcvided that where the office of the Chairperson is not rescrved under this Act 
for women or where a Chairperson dccted under this Act is not a Woman, the office of 
the Vice-Chairperson of the Parishad shall be rcservcd for Women. 

(2) Notwithstanding anything to the contrary in sub-section (I),- 

(a) cffices of thc Chairpersons in the Parishads shall be resemed for the 
Scheduled Castes end the Scheduled Tribes and the number of OEC~S so 
reserved for the Scheduled Castes and the Schedulcd Tribes shall bear 
as nearly as may be, the same proportion to the total number of such 
of6ces as the population of the Scheduled Castes and the Scheduled Tribes 

, rrnpectivcly in the State bears to the total population ofthe State ; and 
(b) as nearly as may be, but not less than, ona-third of the total number of 

offices of Ihc Chairperson in theParishads6hall be reserved for women. 
(3) bservation o f  o5c-s of Chairpersons undor subsection (2) shall be made by 

the Government by rotation among different Parishads. 

(4) The State Election Commission shalI notify the rescrvatian of ofices of the 
Chairpersons so mad'e for the Scheduled Castes, tbe Scheduled Tribes and women in the 
State.'' 

Ammdment 8. In Section 1 of the principal Act,- 
of Section 13 

(i) in sub-scction (3), for the words "District ~evelopment-~ffictu", the words 
"Project Ofictr, District Rural Development Agency'' shall be substituted ; 
and 

(ii) after sub-section (3). the following sub-sect ion shall be inserted, namely: - 
"(4) The Chief Exemlive Officer and the Secretary of the Pariahad shall attend 

all meetings thereof and may take part in the discussion therein, but shall 
not have the right to move for resolution or to vote." 



Ameodmmt 9. For section 1 8l'of the Priacipil Act, the fo11owing ~seclion~shall be substituted 
oP5ectfonl8; namely:-; 

"18. (I)  It shall be the duty of the Finance Commission to review the financial, 
position of Par-shgds and to make recommendations to the Governor as required an&r 
Article 243-1 of the Constitution. 

(2) The Commission may, for the purpose of maintaining sound financial position 
of Parishads, make such recommendations including measures needed for improvement 
of the financial position thereof, as i t  may deem fit. 

(3) The Governor shall cause every such recommendation made by the Finane 
Commission together with an explanatory Memorandum as to the action taken 
thereon to be laid before the Legislative Assembly." 

~nsertlon or 10.. Aftcr section 31 of the Principal Act, the following  tio on shall be inserted 
newsection namely:d 
31-A 

State Coun- "3 1-A. (1) The Government may, by notification, constitute a State.Co~ciI of 
cU ofPari- Parishads to aid and advise the Government in matters relating to  the growth and 
~hads. 'development of Panchayati Raj insti rutions in the State. 

(2) Thc Council shall consist of the following members, namely:-- 
(i) Chief Minister, 

( i i )  Minister in-charge of Pancha yeti Raj, 
(iii) Chairptrsons of Parishads 

(3) The Chief Minister and the Minister in-charge of Paachayati Raj shall be 
the Chairman and the Vice-Chairman respectively of the CounciI. 

(4) The Council may co-opt. the Ministers in-charge of Finance and PIannicg 
as its members and may also call for the participation of any oEcials, connected with 
the deve!opment, administration, in its dtliberations. 

(5) The Direct :sr shall be the ex-~f ic io  Secretary of the Council.; 

(6) Without prejudi~e to thz generality af the powers exercisable under sub- 
section(l), it shall beco )mpetent for rhe Council to decide all disputes arising, between 
two or more Parishads as may be referred to i t  from time to time in the ,manner 
prescribed". 

Amendment 11. For section 32 of the principal Act, the following section shall be substitutued, 
of %ion 32. namely: - 

, "32.(1) Nos. etecr ion of a person either as a member or as thc Chairperson or 
Vice-Chairperson of a Parjshsd held under this mt shall be called in question except 
by an electioa petition presented bef~rc the District Judge h~ving jurisdiction over the 
place at which thc ofice of thc Parishad is situated. 

(2) For the purposes of subb'ction (I).  the provisions contained in Chapter VI-A or i -~d 
(hereinafter referred to in this section as the said Chapter) of the Orissa Panchayat 7 of 1960, 
Samiti Act. 1959 shall mulotis rntifandis apply except as hereunder provided:- 

In the said Chapter,- 

(0 the rererence to the expreisions "Sarniti" and "Election Commissioner" 
wherever they occur, shall be construed as reference to 'Tarishad" and 
"District Judge" respectively; 

(il) an election petition prasented before a District Judgc may, either suo mutn 
or on application, be transferred to any Additional District Judge; 

(iii) for sub-section (3) of section 44-J, the fol~owing subsection sbalI bt 
substituted, namely :- 

"(31 In the event of the District Judge declaring a casual vacancy to have been 
created, it shall direct the sppropriate authority to take steps fdr fiICing the 
vacancg."; and 

( iv)  for section 44-4, the following section shall be substituted, namely:- 

"44.4. Any person aggieved by an ofder passed by the ~istrict  Judge 
may prefer an appeal before the appropr~ate court of law exorcising civil 
appeIIate jurisdiction over t h e  District Judge and in preforing such an 36of 1963. 
appeal the provisions of the Indian Limitation Act, 1963 shall app]ymW. 



Amendment 12. 1n Sectic:n 33 of the princiPi1 Act, in sub-section (I),- 
of 

Section 33. (1) Clarlsc (k) shall b:: omitted ; 
( i i )  in clause (s), for the word and coian "Srate:" the words and semicolon 

''State ; or'' shall be substituted; 
(iii) after clause (61, tho iollowing clauses shall bc inserted, namely:- 

"(t) is lm-s than trvmty-onc years of agc; or 
(u) is not able to rcad and write Oriya; or 
(v) has more than one spouse Iiving ; or 
[w) has morc than trvo childrcn"; and 

(iv) aftcr 1 he provisic?, the following provisio 6ha ll be inserted, namely: - 
"Provided further that the disqualification under clause (w) sball no 

apply to a person who has more than two children on the date of commence- 
mcnt of the 0riss;l Zilla Parishad (Amendment) ACT, 1993 or, as Lhe u s e  may 
be, within a period of one ycar of such commcncemcnt, unless he begets an 
additional child after the said pcricd of one year".' 

Insertion of 13. Aftcr Section 33 of the p r i i i p z ~  Act, the following section shall be inserted, 
n*w Sectton- - 
33-A. 
No person #'33-A (I) Notrvith~tanding anything contained in any other lam, an elected 
to boId mofl member of Parishad including thc Chairperson and the Vice-Chairperson thereof 
Khan one 6haIl not hold simuItaniously, elected 
&a. ( i )  an elected office ia any  Samiti or Grama Panchayet ; or 

( i i )  an office cs a mcmber of the House of the Peoole or of the Council of States 
or of the Srate Legislature. 

(2) Where a person is eIected as a member of the Parishad- 
( i )  whilc hoIding an elective office under any Samiti or Grama Panchayat, 

he shall be dcern~d to have ceased to hold the first elected office ; or 
(ii) while continuing as a member cf the people or of the Council 

cT State dr of the State Legislature, he shall be deemed to have 
ceased to hold the elected officc6 in the Parkhad, 

on end from the expiry of 3 period of thirty days from the date of pubIication 
of his name under sub-section (2) of Sectio i 6, unlesls he submita within that period his 
resignation, in the prescribed manner; from one of such oEces". 

Amendment 14. In Section 36 of of the princip~l Act,- 
or 

5 eclion 36. (a) in sub-section ( I ) , -  
(i) in the opening portion, alter the words "Every electcd member", the ' 
words "including the Chairperson and the Vice-Chairperson" shall be inserted 

(ii) in the form appearing belolv sub-eection ( I ) ,  for the the word "member* 
the wcrde and oblique darks a marnberjthe Chairpersonfthe Vice-Chair- 
person" 6haII be ~ubstituted ; 

(b) in sub-section (2), f ~ r  the words "Any such member", the words #~Any 
such member, Chairperson cr Vice-Chairper6onW shall be substituted and 
the word "rnember"occurring for the second time shall be omited ; and 

(c) in 6ub-section (3), for the words "No such member", the words "No such 
member, Chairperson or Vice-Chairperson1' shall be substituted and the 
word "member" occurring for the second time shall be omitted. 

Amendment 15,InSectic.n 39oftheprinci~alAct,infub-section(4),forthemords~'~neyear~~ 
of Section 39. the words "two years" shall be substituted. 
*n~cndme~' 16. For Section 40 of the principal Act, the foIlowing secticm shall be substjtuted, 

of 
S ~ t i o n  a namely:- 

"40. Wherc a vacancy occurs in the ofice of an elected member or of the 
Chairperson or Vice-Chairperson of a Parishad by retson of death, resignation or 
otk,clwise of the person holding such office, the vacancy skall be filled up, 
so far zs may be, in the same manner as provided for that office in Section 6 
or 8, as the casc may be, and the member or thc Chairperson or Vice-Cbairpersoa 
so elecred shall hcld office for the remainder of the term of office the member ' 

or, as the case may be, the Chairperson or Vice-Chairperson in whose place he bas been elected". 

Section om'm[on 42. of 17, Sectis* 42 of the principal Act shall be omitted. 

Ar~~ondment ~ g .  ~n Section 43 of the principal ~ c t ,  sub-section (2) shall be omitted, d 
SectIon 43. 
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I .  ORISSA ACT 22 OF 1994 . . 

*THE ORISS A ZZLLA PARISHAD (AMEWMENT) Am, 1994 

1 Reueived th0 assent of the Governor on the 6th Octobttr 1994, first published ' , 

in an extraordinary issue of the Orissa Gazette, dated the 18th October. 1994 J 

BE i; enac ted9  168 Legisiaf urs of the State of Orism in tho FO&-fifth Year d- 
the Republic of India as f01lom: - . 

andcorn- - 
me~ceme~t. 

' 

(2) It shall be deemed to have come into force on the 22nd day of August, 1994- 

Amandmoat 2, En the Orissa ZilIa Parished ~ c t ,  1991 (herkinafter referred to as the OM AFL 
of smtiOm Act), in sections 6 and 33,' in 'clause. (a) of sub-sec tion (4, for the word "distri=lp 19 of lHl, ' 33-' the words "Parishad areal'sbaIl be substituted. 

Ameadmaa* 3, lafthe principal Act, :in sm tion 39, for sub-section [3), t ha following sub-section 
9rxction 39* shall be substituted, namely:- 

''(3) whk a meeting has' been held in pkuance of sub-section (2) for . "  

record,ing want of eonfidenq in tho -Prssident or Vice-President, as the case . 

may be, no fresh requisition for a meeting shall he maintainables:~ . , 

(a) in casts faIIing under clauses ,(k) and (1) of the said sub-section or 
whole the . resoIution. is defoa'ted after being considered at the meeting 
so held, befoce the expiry of one year from the date of such mceting; or: 

(b) where the notification calIing for general election to the Parisbad has 
I already .been published under or in pursuance ,of sub-tioh (2) of . 

section 7.".. , 

C)cnwl 4. ln the prinoipal'~ct, for tho oxprenion "~hkr~sraon"' md "~ieb~h&~arson'  
amendman' wheraover they occur, the words '!Presidentm and "Vice-President" shall respectively 

be substituted. 
, . 

Rsqral and 
, savings. 5. ( I )  The Orisra Zilla Parishad (~mondmfnt) ~rdj*'aneu, , .  1994 is Imieby q & d .  om, odd,  

nmmNa3 , . (2)'~ot+th;tindiog such *pad, anything done or any action t a t h  Under tba ofl% . , 

principal Act as ammded by , the said Ordiiiance shall,be 'deemed to have bean done 
- 'or  taky under the principal Act as mended .by this Act. . . 

. . 
.For tbe Bill she Orwu Cdreffe, Extraordinary; datd  the 20ib Seplgrnbcr 1994 (No. 1121) 
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O&SA Am 21 OF 1995 - 

*THE ORTSS A ZlLLA PA RISHAD (AMENDMENT) ACT, 1995 

- .' [Received the assent of the Governor on the 15th December- 1995 first published in 
aI? extraordinaq issue of the Orissd Gazette, dated the 21sl December 1995.1 ' 

BE it enacted by the ~egislakre , of. the State of Orisra in tic- I?orty-sirth Year 
.of the Republ~c of -India follow::- ' ,  * .  

Shoq title 
j and ' 1. ( I )  This Act may 'be &fled thc Oricsa Zilla Parishad (~mendment) Act, 

comma* 1995. - .  

a n t .  
(2) It shall be deemed to have ccma into force on the 27th d 9  df 

, 

September, 1995. ' 
. . 

bndmiof 2. In Section 2 of the Orirsa Zilla Parishad 'Act, 1991 (hersihafter refemd to as 0 r b A 0  
of M i a n  2. :the princi9al Acr), after clause (g), thc fo1loming clausc shall be inserted, namely:- 17of 19911 

. . 

OrlssaAcr '(g- I) ''Parishad area" or "area of Parishad" shall mean the territorial area 23 19s 
of a distiict excluding any Municipzl area as defined in. the Orissa Municipal 
Act, I990 and any other area'which is specified for the time being to be sit 
industrial township under that Act or to whish the provisions of the Caitonments' 
Act, 1924 is extended'. 2 of. 1924 

, , 

3, In Section 3 ' oi' the principal- Act, for clause (ii) of ,sub-section (3), the 
Settion '' foIlowing chuses shalI be r,ubstituted, namely:- 

? 

"(ii) prepare plans Tor economic development and social ju>tice; * 

(ii-a) iimplement bchemes for economic development an& social justice 
l and undertake exwution pf any other ~cheme, performance of any act or 

management of any institution or organisation, as the Government may; 
by order, entrust t o  it including thosc in relation ro thc .matrers Iisted in 
the E17:venth Schedule to ~e Constirution of India, subject to  such terms 
and conditions as m;iy be spccificd in the order;". 

Amtadment ' 4, I n  Scctioa 6 or the crincipal Act,- of Sectlon 6. - 
(i) in sub-section (11, for 'the Explanztit n, tl16 following Explanation bhal1 

I be substituted, namr1y:- 

uExplanntion-For c hc purpose of clause (a), 'Constituency' s ha11 mean a 
conslituency as may bedetermined, under sub-section (3-A) subject to 
article 243-C of the Constitution." 

(iij in subsection (3),- 

(a) after clause (b), the following clauses shal1.b~ inserted, n a m e l y : ~  

"(b-!) AS nerily as may be, but not less than, twentY.scveh per centurn 
of the total mimber of seats to bc filled up by direct eIection in every 
Parishad shall be reserved in favour of backward class of citizens as 
r e f e r d  to in clause (6) of ajctlcle 243-D of the Constitution in the ,, 
prescribed manner : 

Provided: b a t  where, after reservaiion of -the required number- of 
seats far the Scbcduled Castes andthe Scheduled.~ribesin,aPari&a&., - 

the remaining 4 cars arc found to be insufficient for -the purpose of 
resewniion ja favour.of backward cia, s of cithns,  as, ne rIy as may 
be, but not lcss than twentysewn per eentum of t h e  remaining 
seats shall be rcserved in favt ur of such cltizens in that Parishad; 

.-:.;--, 
@- 2) As 'nearly as , m y -  bc hut nrt less than one-third of, tee tora! . 

numbor of seats reserved under clause (b- I )  shall be ,rescmd fcr nromen 
belonging to the backward class of citizens: 

*% the Bill, see O#ssa Gdzctte Extrzordinary, dated the 1 5th November 1995 (No. 1268) 
, . , 



I 
- 

- provided that where only two seats :re rescrved for h ~ a  backward class of 
citimns, one of the two saats shall be reserved for women blonging to the 

' backward class of citizen"; and 

(6) clause (d) shaI1 be omitted; .' 

(iii) for sub-sedtion (3-a), I he following sub-section shall bc substituted namely: - - 

"(3-A) The manner in which the Parish:d area shdl be divided into constituencies . 

for tho purpose of ciacc (a) of sub-scction (I)  ond the s M s  thereiu shali .be 
. reservcd forrhe prugcszsof clauses(a),(b)and(c) of subsection {3), shell be as 

follows:- 

(a) The Collcctor shnII divide tbe Parishad sretl'into constiturocies in such 
a manner thal- . , 

(i) every constitucncy shall, as far as practicable, have a' .,pop.uI~tion of 
, . forty thousand- or par1 thereof ; 

. . 

(it) a.constituency does not extend beyond lbe territorial lh i t  of lhe Blqck; 

(iii) the territorial area ,of n ,Gram& is not bifu~ cated ; md 
I 

.-- 

, ( i v )  . . .  a , constituency .! , - is conpact with due regard to geograp~ica1:featuie. 

(b) The coastitumCLlcies io which the density of population of the .&hed$led 
Castes and thl; Sch-. dulcd -Tribes is highcr shall be reserved by the Co'ltector 

.For the Scheduled ' Cestcs and the Scheduled ' Trihs respectivly ,aqd . . slut11 
r~tate in descmdisq order at eveq general election. - ' 

(c) ( i )  The constituencies in every district shall bear the namcs of the ,respective . 

Jjloc'ks and be arrangrd serieily in Oriya alphzbetical order. 

.(li) The 'name of every constituency so ananyd scrhlly- shall include its . , 

sbiiil number ia the dislrict. . - 
(d) .After the mime; of consritue~cies arc so arraogkd in Oriyn alphabetical: 

orden the Collector shall reservc the 'required number ,of. coatituencics for , 

women in-the f~llo-~~ving manner:- 
I 

(0 reservation qf constituencies for women shall bd made for the Scheduled 
Castes at tfie firsf in~tincc a d  thcn for the Scheduled T r i k ,  and in 
computing one-third of I he iota1 number of const itueacies, the ~onstituenciea - - 
re8erved.fur women belonging tu tho Scheduled Castes and the Schedulg 
Tribes shall t ie  taken into zccount; " , 

' P '  

( j i )  out of 'the constituencie; -1cft in the list of 01iyo alphabetical order for 
candidates other than the Schcduled Caites, the Scheduled Tribe; and 
the backward cIa~s of citizens, t l ~ c  constitucncy which " nppni;s firA and, 
th~re~aftcr, cvery !bird constituoncy shall bc reerved for women, until the 

. required quota i completed; 

(ifi) as ncarly as may bc, not less than, onethird of the constituencie,? rejervcd 
. for the members of. the Scheduled Castes, the Scheduled Tribes and the 

m k q a r d  class of the cjlizen; shall be re;erved for women belongi ~g to 
hescheduled C:lsres, the 'Scheduled Tribm and the backward'class of - 
the citizens in the manner herzinbtforc pn~vi ded. 

C 

(e) The ColIector shall prepare a draft statement showing the division of the 
,Parishad srca into constituencies and the seati to be re..erved thercin 
and shall publish it in his 6 6 c e  notie board and in the no l i e  boards- 
df thc Sub-Collectors, T~hasilda~i,  Executive Oficere of Municipalities 
and BIock Development Officers concerned, in the prescribed manner and 
for the prescribed period, inviting .objtctions and sliggestions from all 
persons inter @srrd within the said Period. 

', Cf)The Collcctor shall, alter considering the objectitjos and sugsestions so 
r a i v e d  and making such further enquiry as he may deem fit, cause 
such -alternations as may be necessary to be made in the draft statement 

. '  . . 



refined to in cliuse (e) arid shall, thcrultcr, prepare a final statcmcnt 
showing the division of the Pa~ishad area into constiturncies and the 
seats to be. reserved iherein and submit the same ro 1heGcvernment for 
approval. 

. Cg) On regeipt of tho final, statement from the ColIcctor undcr claure (f), thc 
Government shalt, if it is satisfied that the division and reservarions 
shown ' therein have been made in accordance with prcccdurt: provided 
hereinbefore, accord its approval and published the same in  ihc Gazeitc, 
wheieupon, the division of thc Parishad area into constituencies and 
reservation of seats therein shall become final."; and - 

(vi) sub-section (4) excluding the Ebplanation thereto shall be renumbered as 
clause (a) of that sub-seelion and, after clause (a) as so renumbered,, 
the following clauses shall be inserted, namely:- a 

"(b) In the absence of any provision in' this Act .or- the rules, the provisions 
of the Representation of the .People Act, 1950 and the Representation 430TIDSD. 
of the People Act I951 shall mutaris niufandis apply for the purposes d3 0f19s1m 
of election to Parisbads in the following matters, namely:- 

(1) preparation, revision and updating olelectora1 rolls; 

. (ii) appointment of Elrctoral Registration Officers, Presiding OEccrs and - 
Polling Oaers; 

(iii) qual5cations and disqualzcations for registration as voter; 

[iv) such other malterrs which have to be, or may be required to be. dealt 
' 

with for the purpose of conducting free and fair election. 

> (c) Unless the Election Commission, by order pubiishcd in thc Gazette directs . ' 

otherwise, s3 much of Ihe electoral roll,cf the Assembly Coastitucncy for the 
time being in force as relates t o  a Parishad-Constiluency shall, subject t6 such 

b 
revision or updzling as may be necessary, by the . c l t x t ~ r ~ l  roll of the Parishad 
Constituency for the purpose of election to tho Parishad.'. 

Amendment 5. In Section 8 of the principal Act. aftcr sub-sectfon (3), the fallowing ~ ' u b - ~ e c t i ~ n  
0fScctio~ 8. &all be h'serted, namely : - 

"(4) The procedure provided in sukection (3-A) of Secfion 6 
relating to reservation of seats i n  the Parishads for the Scheduled Castes, 
the Scheduled Tribes and Women shall, as for as may be, be applicable for . 
the purposes of reservati~n Of oaccs of Presdients lo be made by the 

. Government under subsection (3). ". 
, A m s a ~ t  6. Seclion 9 of the *principal Act shall be renumbered as sub-section (1) 

of m l o q  9, thereof and, after sub-sealon (1) as so renumbered, the following' hub-sections shall 
r be bserted, namely :- 

rc(2) Wben the office of the President is vacant the 'vice-president 
of the Parishad shal1, for all the purposes of this Act, extrcise tho 
powers and perform the runctions of the President until the new President 
is elected. 

(3) when the oEce of the President is vacant or the President has . 
,been continuousIy ab~ent .from thc district for nore than fifteen days - 

or is incapacitated for more than fifteen days and there is tither a vacancy in 
the ofice of the Vice-President or the Vice President has been contrnuously 
absent from the district for more t h ~  a teen  days or is inapacitated 
for more than .fitem days, tho powers and functions of !he President 
shall devolve on an elected member of the Parishad from out a 
panel of three such members in order of priority nominated by the 

. President in tbal . behalf who shd! be the oaciating President and shall 
exercise the Powers and perform the functionp of the pfesidcnt, subject 
to such restric$ons and condibons as may be prescribed, until the . 
President or Y~cePresident assumes ofice on being duly elecled or, as 

. the case luay be, takes charge of this ofice. 



. - , . 

(4) The President shall nominate the panel as referred to in sub-section (3) 
b within a period of one month horn the date of the first meeting of tho 

Parishad, failing which, the Parishad shall nominate, thc panel in its first 
' meeting heid after the expiry of the aforesaid period of one month?'. 

Amcndmeot . 7. In Section 51 of the ' principal Act, in sub-sectir k (I), for the words "of the 
provisions", the words " of the purposes" shnll be substituted. of 

. . Section 51. , . 

8. The arnendmcnts made by this Act shall not apply to the law in for& in tho Savins' 
Scheduled Areas referred to in clauro (1) of article 244 af the Conititution. 

R e p 1  and 9. (1) The Orissa Zills parisbad (Amendment) Ordinance, 1995 is hereby repealed. zf$;nq 
'aviogs. 

No. 5of 
1995. 

(2) Notwithstanding such repeal, anything done or any action taken under , 

the principal Act as amended by tho gaid Ordinance shall b deemed to 
have been done or taken undcr the principal Act as amended by this Act. 
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[ Received the asent  of the G o v e r n  on the 21st December 1997, firsf publlsh~d In an e x l r a w d h ~ y  f s ~  
of the OrIssa (3a~ette, dared fhe 22nd December 1997 1 

B8 emoted b? the Ledslstufe of the Stale af Odssa in the Pariyaigbth Year of 
the RepubIlc of Indra as follows% 

~ b o r l  nus 1. This Act may Be called tbc Odssn Zllln Parlshnd ( Amcndmenl ) b t ,  1W7 O 

hmendaent 2. In the Orissa Zilla Padshad Act, 1991 ( herehafter roferred to as the principal orb Ad 
o f ~ ~ l o n  1. Act 1, in section 1, snbsectfon ( 5 )  shall k, omitted. 17 or 1991. 

A~&UOL . 3. In section 2 of the grinclpal Act, alkr clans= @, tbo follmlng olsabc shall b. 
of -on 2. inserted, namely:- 

'U-1) "Scbedded Area? meam tb Scheduled Aream as refe'erred to k~ &use (I) of 
Arllcle 244 of the Coaatibtlonl'. 

Amenamsnt 4 In accdon 3 of the PrInclpal Act, 
0 f d 1 0 n  3.  

(1) in rmbaection (3), clause (di)'shsll k omitted 1 and 

(li) afkr s u b s d o n  (51, the following sub-section shall be inserted, aemelyt- 
"(6) ~otdthatanding anything to the contraty in this Act or In nny other 
1 aw for the diw being in force, In the Scheduled A reas,- 

(a) no profip~ting Uccnse or mining lease for d n o r  mlnerale or concosdon 
for the exploi&t!on of mlnoi minerals by auction shell be granted u n & ~  
any law on or afler !he commencement of thc Oriaa Zilla Parisbad 
( Amendment ) Act, 19W, except with the prior recommendation of the 
Parishad; , 

(b) no acquisition of lend for development projects and for rtaettllng or 
rehsbllitadng persons dected  by such projects shall be made mdec any law 
whhout prior wn.suItation with the Parlahad ; and 

(el the Pariahad ahall plan and manage the dnoi water b d e s . " .  

M W a l  5. In M o n  6 d the pdnclpal Act,- 
of rsctlon 6. , 

(a) In subsection (3), after the prodso to clauiie (8). the following prodno &dl 
b ineerted, namely:- 
"Prod&& furthcr that in the Schedulcd Areae, not less Lbaa omhalf of the 
total number of scats to be filled by such direct electlon shaH be r e w n d  
for the Scheduled Triks;"; and 

(b)  after sub-section (3, the following sub-seetion shall be hsertod, namely# - 
"(6) ~otwithstandln anything contained in this wetion, tbc 13 werw 

ment may nominate to a % arishad In th Scheduled Area8 persons MongIng 
to such SchcduIed Tribes ns have no ~presentatldn in the Parishad! 

Provjded that auch nomhation shall not excced onetentb of the total 
mumbers to ba elected under elause (a) of sulxbction (1):. 

A--~ 6. 1n sealon 8 of the ptlncipal Act, in sub-seetb (2), the following prov&o &all 
oi d o n  8. be added to cIause (a), namelyi- 

"~rovided th8t ln the Scheduled Area% ofices d Predd~nts of all the 
Pariabade 8baH be resewed for the Scheduled Tribzs.". 



ORISSA ACT 4 OF 2001 

*THE ORlSSA Zl LLA PARISHAD (AMENDMENT) ACT, 2000 

[Received the sssenr of the Governor on the ZZnd ~ e y ,  2001, first published in en e~md1nafY  
of the Orissa Gazette, d8led the 28th Mey, 2001 1 (No. 994) 

AN Am FURTHER TO AMEND THE ORISSA ZlLLA PARISHAD PC71 19g14 

it *nK!ed by the Lsgleleture of the State of Orlass In the ~i f tYd l r f i  Yesr 
of the RePublic of lndla ss follows :- 

shwl titla. 1. t h i s  Act may becalled the 01Issa Zitla Parishad (~mendment) Act; 
2000. . I  - 

. , ,  . - 

Amendment 
of seeti0 n 3. 2. In section 3 of the Oriasa Zilla Perishad Act, 1991. (hereln after'iefelred 

~ ~ ~ l ~ l m  
to as the principal Act), in subiseetlon (3), cleuse (vil) shell be omitted. ,- 

Amendme4 3. In mcfion 1 i of the principal Act, after sub-sectlon (2), the following * subssectlon shall be Inserted, namely :- ~ d o n  4. , ,  . 

"(3) Nothing in this Act shall prevent any member referred to In clause8 
(c) end (d) of sub.section (1) of section 6 to nominate a person to 
represent him In any meeting of the parishad except the meeting 
convened under section 39, where such member cannot attend the 
meeting due t o  other engagements, and, in every such cese, the 
peison so nominated shall have the right to speak in, and otherwise 
take pert in the proceedings of, the meeting of the ParIshad but shall 
not, bY virtue of thls provision, bs entitled to vote." 

Amendmsrtt 4. For sections 16 and 17 of the principal Act including the marginal 
of sections headings thereof, the following section shell be substituted, namely :- 

1.0 end 17. 

Aoeounta "16. (1) The Parish ad shall keep tesular accounts of recelms to and dis- 
~ n d  audit. , bursement from the Zilla Parlshed Fund and such accounts shall be 

published In the prescribed manner. 

(2) The ptovlsions contained In sub-sectlons (21, (31, (4) and (6) of 
olis~p A d  1 section 100 of the 01iasa Grama Panchayats Act, 1964 shall mutatis lgS5. 

mutsndis apply In regard to the audlt of the Zilla Parlshad Fund". 

5. In the principal Act,- 

( i )  for the marginal heading of section 36, the following marginal 
heading Shall be substituted, namely :- 

"Nomination on failure of election, and 
dereservation In certain ceses." and 

( i i )  section 35 shall be renumbered as sub-section ( I )  thereof and after 
sub-section (1) as so renumbered, the following sub~section shal l  be 
inserted, namely :- 

"(2) Where the seat of any member is reserved under sub-section (3) of 
section 6 for any particular category and the Government 
fails to nominate under sub-section ( I )  a person to such seat, 
for non-availability of any eligible person befon~ing to that category 
such seat shall, on recommendation being made to that effect by 
the Collector, be dereserved by the Government after such enquiry 
es it may deem flt and shall, thereafter. be filled up by fresh election." 

0 mFor the Bill, See Odssa GeZetre to Extra ordlna y dated the 29 th  November 2 0 0 0 ( ~ 0 .  1678) 
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Q RISSA ACT 1 3 OF 2001 . . ,  , 

*THE ORlSSA ZlLLA FARISHAD (AMENDNIE NT) ACT, 2001 
[Received the assent of the Governor on the 3rd September 2007, first pubtihsed In an 

extraordin8 issue of the Orissa Gazette, dated the 7th September, 2001 (No, 7650)j 

AN ACT FURTHER TO AMEND THE ORISSA ZlLlA PARISHAD ACT, 1991. 

BE I t  enacled by the Legislature of ths State of Orissa i n  the Fifty-second Year of the 
Flepubllo of rndio as faIlows :- 
Short title 1. Thfs Act m a ~  be called the Orisse Zilla Farished {Amsndment) 

Act, 2001. 

AnwnBnanr 2. In soction 6 of the OrIssa Zlll8 Parished Act, 1931 (hereinafter ~eferred OrisinAq 
of W o n  6. to as the principal Act),- 17 of ~ Q B L  

(a) In sub-section (3),- 
(I) in clause ( b ~ l ) ,  the commas and words, ",'and shall be allotted 

by rotation to different constituencies theieof" shalt be added at 
the end, and 

(11) In clause (c), for the words "and the Scheduled Tribes'', the 
comma and words, ",the Scheduled Trlbes and the backward 
cltiss of citfzens" shall be substituted : 

(6) In sub-section (3-A),- 
(i) In the openlng PortJon, after the woid, brackets end lelicus 

"clauses (a), (b)", the commas, brackets and letters "(b-I), 
(b+2)" shall be Inserted, 

( / I )  In clause (b), the comma and words, "end In case of backward 
class of citizens such reservation and rotation shall be in the 
prescribed manner" shall be added at the end, 

(1113 In sub-clause (i) of clause (dl ,  for the words "and then for 
the Scheduled ~ribes", the comma and words, "then for the 
Scheduled Tribes and thereafter far the backward class of 
citizens" and for the words "and the Scheduled Tribes", the 
comma and words, ''the Scheduled Tribes and the backward 
class of citizens" shall be substituted ; and 

(c) after su b-section (%A), the following sub-section shall be Inserted 
namely :- 
"(3.8) The reservatlon of seats under clauses (a) and (b) of sub- 
section (3) s h a l l  cease to have effect on the expiration of the period 

. 

Specified in Article 334 of th6 Constitutiofl.". 
3. In section 6iA of the principal Act, after su b-section (3), the jollowlno , . 

Am.ndmeat , .  _ . or r a i m n  , Wb-sectlon shall be inserted, namely :- . _ 
8-A. "(4) The Election officers, Presiding officers and any other Officers 

appointed or designated for the time being for the Conduct of 
elections under this Act shall be deemed to be on deputation 
to the Election commission for the Period commencing on the 
date of the notification calling for such ejection and endlng 
with the date of declaration of the results of such election and, 
aecordlngly, such officers shall, during that period, be subject 
to the control, superintendence and discipline of the Election 
Commission". 

* For the Bill, see 0r1sse Gazette, Extraordlnav, dated the 3rd August, 2001 
(No. 146f ) 



Amendmen( 
of owlon 0. 

4. In section 8 of the- principal Act,- - -., - - 

(i) in clause (a )  of sub-section (I), for the words "shall '-be- convened 

-. - , . after", the  words and commas "shall be convened within twenty- 

. ,  - . .. two days, but nor before the expiry of seven days, from the date if" 
. -  - -  s h ~ l l  be substituted ; ' 

. x , ,  - .. 
( i i )  in sub-section (2), the word "and" occurring at  the end of clause ' 

. ' < . -  
,. .: , - 0  L . ., - (a)  shal l  be amitred and for c l ~ ~ s e  (b ) ,  ' the  fallowing clause . .  shdll . 

be substituted, namely :- . . . .: I . - -  . .  - , . -. ". 
m % 

, ,  , .. " ( b )  as nearly as may be, but not less than, one-third of 'ihe total . 
number of  offices of Presidents reserved under clause' (a) 'shall 

I '  . . i . ..,.. . be reserved for women belonging to the Scheduled' Castes or,- .- .I. : . .. as the case may be, the Scheduled Tribes , . . 1 ' I 4 *  

. . .  .I - . r  

1 

(c) as nearly ss may be, twenly-seven -percenturn! *f ' the offices 
- .  

. . of Presidents in Perishsds shall €150 be resetved in fevour of 
. . . , . backward c l ~ s s '  of citizens as referred to' in clause (6 )  of 

Article 243-D of the Constitution ; 
, . .  . 

,. . ( d )  as nea ly ss may be, one-third of the tota I nhrnb;& of offices of 
. . 

, . . , , , . ~residell ts reserved under clause (c).  "shall be reserved for 
women belonging to the backward class of citizens ; and 

(e) as nearly ss may be, but not less than: orie-third (including the 
. . ' - .  . . - , -  . .  number of oflices reserved for women :bdlonging to the 

. .  Scheduled Castes, the Scheduled Tribes and the backward 
cless citizens) of the totel number of offices of presidents in 

. - ,  Pzrisheds shall be reserved for women." ! . 

(i i i)  in sub-section (3 ) ,  for the words' "end women", the comma and 
the words, "backwitd class of cilizens and women" shall be 
substituted ; 

( i v )  in sub-section (4). for the words "and *nrornen" the comma and 
words"backword class of citizans and women" shall  be substituted : 
and 

. .  . 
(v )  after sub-section (41, the foIlowing' sub-section shall be inserted, 

namely :- 
4 1  - 

''(5) The reservation of offices of presidents under clauses (a)  end 
(b) of sub-section (2) shall cease to have effect on the 
expiration of the period specified in Article 334 of tho 
Constitution". 

. - 
Amendr'enf.. 6, In section 3 3 4  of the principal Act, in the concluding p8rtlonq of :A. , 
0f lBEtlOn 
33.~0 sub-section (2),for the words "thirtydays", thewords- "sevendsykr i h i ~ ~ '  bo * : ; * - , '  

substituted. 
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